2439 Estimates Committee

(Shri Hajarnavis)

riage (Amendment) Bill by Shri Ajit
Singh Sarhadi which was circulated
for the purpose of eliciting opinion
thereon by the Direction of House
on the 24th February, 1961.

12.25% hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
MINUTES
Sardar Hukam Singh (Bhatinda): I
beg to lay on the Table the Minutes
of the Ninety-third sitting of the Com-
mittee on Private Members’ Bills and

Resolutions held . during the Sixteenth
Session.

12.26 hrs.
COMMITTEE ON GOVERNMENT
ASSUBANCES
MINUTES

Pandit Thakur Das Bhargava (His-
sar): I beg to lay on the Table the
Minutes of the Twenty-third sitting of
the Committee on Government Assu-
rances held during the Sixteenth Ses-
sion.

SECOND REPORT

Pandit Thakur Das Bhargava: I beg
to present the Second Report of the
Committee on Government Assu-
rances. R

12:263 hrs.

ESTIMATES COMMITTEE

HUNDRED = AND FIFTY-THIRD, HUNDRED
AND FIFTY-SEVENTH AND HUNDRED AND
SIXTY-EIGHTH REPORTS

Shri basappa (Bangalore): 1 beg
to present the following Reports of
the Estimates Committee:

(1) Hundred and fifty-third Re-
port on the Ministry of Reha-
bilitation—Action taken by
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Government on the recom-
mendations contained in the
Ninety-seventh Report of the
Estimates Committee on the
Dandakaranya Project.

(2) Hundred and sixty-seventh
Report on the Ministry of
Commerce and Industry—
Khadi and Village Industries
Commission, Bombay,

(3) Hundred and sixty-eighth Ke-
port on the Ministry of Trans-
port and Communications
(Department of Commurca-

tions and Civil Aviation)—
India Meteorological Depart-
ment.

12.27 hrs

PUBLIC ACCOUNTS COMMITTEE.
FORTY-THIRD REPORT

Shri C. R. Pattabhi Raman: (Kum-
bakonam): I beg to present the
Forty-third Report of the Public
Accounts Committee on the Appro-
priation Accounts (Defence Services)
1959-60 and Audit Report, 1961,

12.27% hrs,

RESIGNATION OF A MEMBER

Mr. Speaker: I have to inform the
House that Shri Dwarikanath Tewari,
an elected Me:nber from Cachar Cons-
tituency of Assam, has resigned his
seat in the Lok Sabha with effect from:
the 12th March, 1962.

12.273 hrs.

AIR CORPORATIONS (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
proceed with the further discussion of
the following Motion moved by Shri
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Mohiuddin on the 28th March, 1962,
namely:—

“That the Bill further to amend
the Air Corporations Act, 1953,
as passed by Rajya Sabha, be
taken into consideration.”

Shri Prabhat Kar (Hooghly): Mr.
Speaker, yestefday, many hon. Mem-
bers have spoken on the Air Corpo-
rations (Amendment) Bill and it was
evident that this Bill which has been
brought at the fag end of the session,
has created confusion in the minds o?
the Members, whether the amendment
moved in this Bill goes against the
letier and spirit of the Industrial
Policy Resolution of 1956.

12-28 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

1 wish to draw your attention to the
clause which amends section 18 of the
Air Corporations Act, 1953. Clause 2
says that the following clause shall be
inserted namely:

“to operate, with the previous
permission of the Central Govern-
ment for such period and subject
to such terms and conditions as
that Governmer may determine,
any scheduled air transport ser-
vice as aforesaid which is not pro-
vided by either of the Corpora-
tions or their associates.”

The Industrial Policy Resolution states
clearly that Railways, Air transport
and Arms and ammunition and atomic
energy will be developed as Central
Government monopolies. 1 am quite
sure that the Resolution adopted the
words used in the Resolution with a
purpose. I am quite sure the hon
Minister understands the meaning of
the word ‘monopoly’. If he does not
understand it, I would draw his atten-
tion to the dictionary meaning of the
word ‘monopoly’:

“Exclusive possession of the
trade in some commodity; this
conferred as privilege by State;
exclusive possession, control or
exercise of; thing that is mono-
polised.”
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The word monopaly has been used in-
the case of railways and air transport
that they should be developed as
Central Government monopolies. By
this amendment, the Ministry now
proposes to grant certain non-sche-
duled air companies to take over
lines where the Corporations are not
Jfunctioning today. That means that
‘the direction that was given, namely
that it should be developed as a
Central Government monopoly has
not been acted upon, because the
development is now to be handed
over to the private sector, which
goes against the letter and the spirit
of the Industrial Policy Resolution.

Yesterday, while moving this Bill
for consideration, the Deputy Minis-
ter stated that during the last ten
years - of his life in this Parliament,
he has never known a Bill which has:
raised so much of controversy and
misunderstanding as this Bill. I
would only peint out to him that-
there is no scope for any mis-
understanding in- this Bill, because -
all those who have read the Indus-
trial Policy Resolution and who-
understand the spirit of the Indus-
trial Policy Resolution understand it’
perfectly well that today the Trans-
port and Communications Ministry
is trying to- circumvent the policy
enunciated in that" resolution and’
trying to interpret it'in a manner-
which may create confusion in the
minds of the peopléj

If there is any misunderstanding any
where, it is in the mind of the Trans-
port Minister who is trying to take
recourse to all sorts of extraneous
considerations in requesting the
House to pass thi;. Bill.

The point that was made out by the
Deputy Minister was that today these
non-scheduled operators are already
running certain lines, and they have
been granted permission under-~ rule
134 of the Air Corporation Rules, by
the Director-General of Civil Avia-
tion, and what the Bill now proposes:
to do is to bring them under the



2443 Air

[Shri Prabhat Kar]

-category of scheduled operators, and,
therefore, according to him, they will
‘be under control. First of all, I do
not know what the necessity is to
bring them within the category of
-scheduled service. The IAC is in a
position today, if it wants, to have
‘more flights on those routes, and
those can be brought directly under
-the Corporation.

Now, we know the past of these
private companies. Very recently,
the matter was brought up during
-Question Hour in this House, as to
‘how one of the British Lieutenants,
-who, with the help of one of these
-companies, was flying in a Dakota
and was taking photographs in an
area which was prohibited, was
~chased by the Army and was asked
-to land.

The position in regard to acci-
-dents is also well known. There
‘have been several enquiries, and they
have shown that often, manipulations
are done in the records to hide the
real cause. In the case of the air-
-crafts VT-DGP of the Kalinga Air-
“lines, it was pointed out that there
was a wrong entry in the workshop
-register to hide the oil leakage from
-the starboard engine.

Today, the hon. Minister is stating
~that the IAC are grounding the
Dakotas because there are no spare
parts, and they are trying to discard
them because of this, though the
Dakotas are very useful planes. With
:all the resources of the IAC, with the
“best engineers that it has at its dis-
-posal and with the maintenance of
a very good laboratory, the IAC has
been forced to ground these Dakotas
“because it has not been able to get
spare parts. But the non-scheduled
operators will be running these
Dakotas, and they will continue to
-Tun them, and by bringing them under
‘the category of scheduled services,
we shall be exposing the passengers
“to a risk which under no circums-
“tances can be allowed.
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Even then, I do not see why we
should go against the letter and spirit
of the Industrial Policy Resolution.
It was pointed out yesterday by my
hon. friend Shri Indrajit Gupta that
today there has been so much of
clamour in regard to the opening up
of new railway lines, and there has
been a hue and cry in regard to the
shortage of coal and so on; suppose
a company comes and says that it
will build a new railway line, shall
we allow them to do so? We should
not allow them, because so far as
railway transport and air transport
are concerned, they must be under
the control of the State, and that
was why this particular decision was
taken in the year 1956.

Today, we are not to discuss the
meaning of ‘mixed economy’ and
whether the public and private sec-
tors should go together. This Bill has
got nothing to do with that. We had
accepted this concept of mixed eco-
nomy long ago, and it is in the back-
ground of that mixed economy that
we have adopted the Industrial Policy
Resolution, and, therefore, there is
no scope now to discuss what the
term ‘mixed economy’ means, whether
there should be competition between
the private sector and the public
sector, whether that is a healthy
thing and so on. There is no scope
for such discussions at this moment.

I would, therefore, request that this
matter be taken note of by the hon.
Minister. Today, we shall be discard-
ing some of the Dakotas, as the hon.
Minister has stated, and those Dakotas
will be purchased by those companies
which will be running certain
scheduled services. Government
would be discarding these Dakotas
because they feel that any further
continuance of these Dakotas on the
air will be dangerous, but those very
Dakotas will be purchased by the pri-
vate companies to carry the passengers

Mr. Deputy-Speaker: Government
have power to see that their aircraft
also are air-worthy.
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Shri Prabhat Kar: How do they
have that power? In the Bill we
find only the following wording
namely ‘subject to such terms and
conditions as that Government may
detrmine’. I could wunderstand if
there had been a schedule attached
to this Bill in which they would have
€enumerated the terms and conditions.

Mr. Deputy-Speaker: The terms
and conditions wouldq always be for
the Government to determine, and
they would see that the aircraft that
are running do not entail any dangers
-or risk to the passengers who want to
fiy by them,

The Deputy Minister of Civil
Aviation (Sbri Mohiuddin): I may
state that even though it may not be a
scheduled route as at present and it
‘may be only a non-scheduled service,
Government take every step to see
that the Dakotas or whatever ‘planes
they are running are properly over-
‘hauleq and inspected anq there is
‘nothing wrong in the operations of
the aircraft.

Mr. Deputy-Speaker: The appre-
hension that the hon. Member is
-entertaining is that there might be
aircraft which may not be air-
worthy. He has just cited the
instance of the Dakotas. Government
are discarding them, and these private
operators will come forward and buy
them, and they will fly the same
PDakotas which Government have
discarded. That is what the hon.
Member is making out. Have Gov-
ernment power to control and see
that such Dakotas as have been found
unfit by the IAC are not allowed to
fly under the private operators?

Shri Mohiuddin: I do not know
what is going to happen in regard to
the sale of the Dakotas. The IAC
‘have sold some Dakotas already.
They have sold them not to the
private operators, but to others; they
have sold some to the Defence Minis-
try; and two aircraft have been sold
outside, to Indonesia, for example.
We have not sold to the private

20 61 (Ai) LSD—4.

CHAITRA 8, 1884 (SAKA) Corporations (Amend- 24 6

ment) Bill
operators so far. I do not know what
would happen in the future, but as
far as the safety of the aircraft is
concerned, that is the responsibility
of Government.

Shri Prabhat Kar: I have already
drawn attention to one of the instan-
ces where an accident took place,
and where even the workshop register
was manipulateq in order to conceal
the exact position of the leakage of
oil from the starboard engine,

On the one hand, we have got
efficient engineers in the IAC, with
a good laboratory and other facilities;
and we have seen how in spite of all
possible care being taken by them,
often the flights are delayed. On
the other side, we find that there will
be persons who will not have the
benefit of such laboratory facilities,
and who will be running scheduled
services. To suggest that the same
efficiency and the same care will be
shown by them is, I feel, a dream
which cannot be fulfilled.

Secondly, I do not understand what
is meant by this scheduled service.
In banking, we know what happens
in the case of scheduled banks What
is the check which Government or
the Reserve Bank has got on their
operations? So, the term ‘scheduled
does not mean anything. Here, ac-
cording to me, it may only mean
that there will be a time-table, and
a scale of freight rates and passenger
fares, and they will see that these
things are made known to the public.
But what is the check about these
things? According to the hon. Minis-
ter, ‘scheduled’ will only meap that
these are all the things which will be
decided.

You know that today the non-sche-
duled lines are operating at lesser
cost, that means, they are charging
less. The net result is that the IAC
is running at a loss. Tomorrow,
if the non-scheduled lines are made
scheduled, it is not as if they will
charge the Same fare as the IAC.
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They will fix a lesser fare and Gov-
ernment will have to agree to it. The
IAC will be charging, say, Rs. 124 on
the line and they will be charging
Rs, 74 on the same line. This un-
healthy competition will result in the
IAC running at 3 loss. More and more
Dakotas will be sold to them so that
they may flourish.

That is why it wag specifically
pointed out here that the railways and
air transport should be developed as
Central Government monopolies. The
word ‘monopoly’ cannot be construed
in any other way than that the Gov-
ernment will have the control. But we
see that the Industria] Policy Resolu-
tion is not adhered to and we see that
the IAC js running at a loss. The
private operators have been granted
licences by the Director General of
Civil Aviation under rule 134¢. We are
not doing anything to bring them
under us because they are not under
our control. Tomorrow they will be
under our control. If they are to be
taken under control, why could they
not be nationalised? When develop-
ment and expansion should take place,
it should be under the Indian Airlines
Corporation. There is no need to allow
them to become scheduled instead of
non-scheduled. Tomorrow people will
be told, ‘You may go in the IAC or in
Kalinga or in Darbhanga’. Why
expose them to risk? Why should
there be this sort of unhealthy com-
petition in a sector where there should
not he any competition according to
the Industrial Policy Resolution?

Shri Indrajit Gupta and myself had
tabled an amendment to delete the
proposed amendment to section 18. But
we were tolg that jt could not be
circulated because it relates to the
deletion’ of the clause, and we could
vote against the clause,

I do not want to go into the details
about the working because we have
already got a list of the accidents.
Questions have been put here about
their functioning, how they do not
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properly observe the rules gnd regula-
tions, how they have exposed passen-
gers to risk—not only about how they
deal with their employees, their
service conditions and so on. All these
things have been repeatedly discussed.
I wags under the impression that if at
all any steps had to be taken, all these
scheduled lines had to be taken over
by Government. Instead, at the fag
end of this lame duck Session the-
Minister has thought it fit to bring in
this Bill. Yesterday, Shri Harish
Chandra Mathur who belongs to the:
Congress Party also expressed the
view that this is definitely not
warranted now.

Mr. Deputy- Speaker: Ducks are not.
behaving as lame as they are thought
to be; they are quite active.

Shri Prabhat Kar: You can see that
most of the benches are empty and
few Members are interested.

Mr. Deputy-Speaker: Even then,
there are alert Members.

Shri Prabhat Kar: I would request
you not to allow this important Bill
where a controversy has been raised
and which constitutes a deviation from
the Industrial Policy Resolution. I
have drawn your attention to the word'
‘monopoly’ which means a definite
thing. Here reasons have been given,
but they have got nothing to do with.
the argument that they are completely
forgetting the Industrial Policy Reso-
lution. Many Members have express-
ed that it is embarrassing for them to
vote on this Bill at this particular
moment; they are concerned about the
propriety of passing such a Bill which
is a controversial Bill in this Session.
1 would make a request to the hon.
Minister through you to withdraw this
Bill. Heavens will not fall if this is
held over for another 15 days. I may
be told that the Congress Party is in
power and the same Bill will be
brought up again. But anyway at that
time, we will have an opportunity of
thoroughly discussing it instead of
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hurrying it through. In 15 days, no-
thing is going to happen. There is no
need for hurrying it through when the
Minister himself admits that during
his ten years in Parliament he has
not seen such a controversial Bill
creating so much misunderstanding. I
would request him to withdraw this
Bill. It will only be in consonance
with democratic principles if he did
so. I would request you as one of the
protagonists of the democratic func-
tioning of Parliament not to allow this
Bill.

Mr. Deputy-Speaker: I do not know
whether the compliment is justified.

Mr. Warior (Trichur): The com-
pliment is quite justified.

Mr. Deputy-Speaker: If 1 act
according to his wishes, perhaps it may
be justified.

Shri Prabhat Kar; I know how you
feel. I know you cannot withdraw
the Bill. It is the Minister who has to
do it. I am requesting you to ask him
to withdraw it.

Mr. Deputy-Speaker: Can I do that?

Shrri Prabhat Kar: I am quite sure
you can express your views. I request
that this should be withdrawn. This
Bill should not be allowed to be
passed now. We had tabled an amend-
ment . . .

Mr. Deputy-Speaker: He has said it
already.

Shri Warior: A word from you will
go a long way.

Mr. Deputy-Speaker: But the hon.
Member should not throw me off the
track,

Shri Prabhat Kar: I again request
the hon. Minister to withdraw the Bill.

Shri Sadhan Gupta (Calcutta-East):
It seems to me rather strange that a
Bill of this kind should have been
inflicted on this House at the fag end
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of itg life. It is certainly a contro-
versial Bill and there is no sense, no
reason, why the Bill should be rushed
through at all.

Mr. Deputy-Speaker: Why should
there be a complaint of that character?
I am giving opportunity to every hon.
Member who desires to speak as long
as he wishes to. Then if this accusa-
tion is levelled that it is being rushed
through. I cannot follow it.

Shri Sadhan Gupta: It is not a
reflection on you, Sir, By ‘rushed
through’, I mean that there was no
necessity, no hurry to proceed with the
Bill so that it should be passed at the
fag end. It might have waited for the
next House.

I have to make rather strong
remarks about this Bill—which urual-
ly I am not in the habit of doing. 1
make these remarks for this reason
that this Bill has at last thrown off the
nine-year old sham which has persist-
ed in the aviation line. This Bill is
doing nothing new. It is giving legal
shape, legal fiat, to what was being
done completely in violation of the law
up to this time. Section 18 of the Air
Corporations Act provides that 5 sche-
duled air transport service can be
operated only by the two Corporations,
that is, the IAC and Air-India Interna-
tional and its associates. No other
concern, no other individual or com-
pany has any right to operate any
scheduled air transport service. A
scheduled air transport service has
been defined in section 2 of the Air
Corporations Act. It means in short
either an air transport service opera-
ting to 3 fixed published time-table or
an air transport service operating at a
frequency which is recognizable as a
system_ These so-called non-scheduled
air transport services have been mostly
operating in the latter category, that is
to say, at a particular frequency which
is very easily recognisable as a system.
It is virtually a time-table though they
do not publish it. They only keep
clear of the first part of the definition,
but they have always been well within
the second part. There are operators
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who run freighter services or passen-
ger services so many times a day,
leaving at such and such time in the
morning, coming back at noon, leaving
again in the afternoon, coming back in
the evening and so on. If that is not
a recognizable system, I do not know
what a recognizable system is. Yet,
the Civil Aviation Department has
been so soft to these operators that it
has deliberately encouraged them to
violate an Act which has been passed
by the predecessor of this House in
1953, which clearly lays down that this
kind of thing is unlawful. This has
been allowed to continue not for one
or two days, because then it is quite
conceivabte that they may not have
been aware of the whole thing, but it
has been allowed to continue for nine
long years ever since the Air Corpora-
tions Act came into being. Can you
conceive of a situation where a Gov-
ernment department closes its eye, not
only closes it eye but by issuing
permits encourages the violation of a
law passed by this House? Itis a
flagrant violation, there can be no
controversy about it.

I have drawn the attention of the
hon. Minister of Transport and Com-
munications by correspondence to this
fact, and the only reply he gave me

was that since they were not able to.

cope with the situation, they were
allowing the non-scheduleq operators
to operate, I had drawn pointed atten-
tion to the fact that these non-sche-
duled operators were not really non-
scheduled, they were scheduled, 100
per cent scheduled, and yet that was
the reply given. That point was not
met, because the reply given was that
since the IAC could not cope with the
demand, this was being allowed. Is
the IAC’s inability any reason for
allowing a continuous violation of an
Act of Parliament to go on? You must
look at this Bill in this background.

Let us at least enquire whether the

Government has sufficient power to
control the operators in the matter of
safety of their aircraft. There may be
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powers, but if the Government are so
soft to them that they allow them fto
violate the law, would you not expect
that things could be managed in such
a manner that ip the interests of their
profits, considerations of safety will
suffer? Already Government have the
powers, and you have seen how these
private operators have been allowed to
operate to the detriment of public
safety. A number of accidents has
taken place in spite of the powers
which they have. In spite of the fact
that they were operating an unlawful
service and in spite of the powers Gov-
ernment had to control these operators,
a number of accidents has taken place.
Therefore, the fact that the Govern-
ment will have ample power to control
them does not at 1l assure the people
that the control would be really
exercised in the public interest.

The other question is also clear.
After much deliberation we have laid
down an industrial policy, It was not
laid down in haste. There was one in
1948 and there was another in 1956, in
which, after much deliberation, we hag
laid down that aircraft was to be a
State monopoly. Now, are we justified
in going back, are we justified in
scrapping the industrial policy resolu-
tion in this manner? Are resolutions
to be made only to be given the go by
on the flimsiest pretext? We swear by
the socialist pattern. If we give the
go by to these resolutions in the
interests of certain operators who have
not made too good a show in running
these transport services, in whose case
many faults have been detected, even
attempts to hoodwink the Government”
by tampering with entries have been
detected, if in such a context we give
a go by to the industrial policy resolu-
tion which was solemnly taken and
which has had the approval of all the
people and by which we swear, will
the people have any faith in our pro-
fession of a socialist pattern? I think
that this kind of a deviation from the
industrial policy resolution is only the
first step to give a complete go by to
the objective of the socialist pattern or
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the socialist society which we are pro-
fessing to build up. Therefore, in the
interests of the country, in the
interests of decency I wouid say, and
in the interests of all that we have
done solemnly, I would request the
hon. Minister to withdraw this Bill
from this House, and of course also not
to bring it up before the next House,
because it is a Bill which does not
merit a moment’s consideration. It is
a Bill which is clearly designed to
serve the interests of some people who
seem to have considerable influence
with the Civil Aviation Department.
This kind of influence is pernicious and
should be completely stopped. I would
submit that if the Bill is persisted
with, the House may be pleased to
throw it out, because it is contrary to
all the principles we have held sacred,
that is to say, it gives the imprimatur
to the violation of law that has been
persisted in for nine years, it is con-
trary to the socialist pattern of society
and last but not the least, it is a great
public risk which we are inflicting on
the people of this country.

There is no doubt about the profits
which the non-scheduleq operators,
who are now to be turned into schedul-
ed operators, will make, These profits
will be made mostly at the expense of
margin in the aircraft. Perhaps hea-
vier loads will be taken than permit-
ted. You can never check these things
effectively. If you load 1,000 or 2,000
1bs. more in your plane, it cannot be
detected everyday, and there are
ways in which detection can be avoi-
ded. There are influences which can
be exerted, there are palms which
can be greased and detection of this
Kind can be avoided. You have just
to compare the accident rate among
the non-scheduled operators or the
accident rate among the air compa-
nies before IAC came into existence
with the accident rate of the IAC to
see how different the public sector
and the private sector are in the air
transport industry.

13 hrs.

I would submit that the reason is
that the IAC works on a much soun-

ment) Bill
der basis, on a much greater safety
margin than the non-scheduled opera-
tors or than the scheduled operators
would do when they get the privilege
of being called scheduled operators.

In these circumstances, I wou!d
urge upon Government to come to its
senses and even at this stage with-
draw the Bill and give up this idea,
which, I think, all section of the
House detest.

st yorew fag  (fiomam)

JUTeqE HEed, 59 fauas 5 v
g 3 TET N A @ AR Wl Al
3, fogt 7 =7 ¥ fewn foan &, efeaw
aifeet e F1 fw feam 0
Tar W @ 6 W @ QN S
e mifwdt IJiegae # faqr TR
s R faae &, famT 9 e A ey
P AR #T OF G%dA o fear
| AR #g faw 99 Y @ g
| 5 3 AR TH g T N
TR E T # AR F fawet
T, PET 9T T, T 9T T,
IR AT T gER aa 9 W w Fy
efeaa oifet  TegEm & @
T ¥ FEg TR, T A
A &R § 39 § S Ig Fgl T 97
fF ag 37 =i 1 fab aomg wgar
afss T ¥ & @@, 9| I A
Frw GG @ g | A fade g
fF a1 teus & Isfeae wifes
WNEE F WY ®T A N W AR
&7 fauas | @sw § AT 9T gFar
t ? wm ssfgam offd e
T ag g AT :

“In the first category will be
the industries the future develop-
ment of which will be the exclu-
sive responsibility of the State.
The second category will consist

of industries which will be pro-
gressively state-owned and in

s s 91r 91y
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which the State will therefore
generally take the initiative in
establishing new undertakings,
but in which private enterprise
will also be expected to supple-
ment the effort of the State.

T ¥ A 95 HATQ g\ av
AT FEAT §

“Industries in the first category
have been listed in Schedule A
of this Resolution. All new units
in these industries, save where
their establishment in the private
sector has already been approved,
will be set up only by the State”

W § UH TEDE AT ] | S
¥ I TG FE R

“This does not preclude the ex-
pansion of the existing privately-
owned units or the possibility of
the State securing the co-opera-
tion of private enterprise in the
establishment of new units when
the national interests so require”

F1aE T NifasE & A fafaex
g Fem ey § R I A @
§ AfFr efgaw aofed W
Fgar ¢ -

‘“Railways and air transport,
arms and ammunition and atomic
energy will, however, be deve-

loped as Central Goverment
monopolies.”

W ¥ 9% A T ¢ 5 o g
FR AN AT AT g
g @ T 1 wFAT | 99 3sfgaw
qiferdt [egEE & TS < # |16
7R

“Railways and air transport,
arms and ammunition and atomic
energy will, however, be deve-

loped as Central Goverment
monopolies "
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WP IR W A # faw awn fow
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Shri Sadhan Gupta: It is contrary
to the Industrial Policy Resolution.

Mr. Deputy-Speaker: I am putting
a possibility; I do not know what the
Government has in mind.
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oY HE 9, s & 7 98w Qv
SR 99w @ g ar faer §

“Whenever co-operation with
private enterprise is necessary,
the State will ensure, either
through majority participation in
the capital® or otherwise, that it
has the requisite powers to guide
the policy and control the opera-
tions of the undertaking.”

fFT 78 T W g  9g € e
‘T F @Q Y SSET AW 99 ¥
TR ¥ 1T GuTE * S wRT ¥
=t & 97

“Railways and air transport,

arms and ammunition and atomic
energy.”
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“Railways, Air transport and
arms and ammunition and atomic
energy will however be develop-
ed as Central Government mono-
polies.”
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Mr. Deputy-Speaker: Some hon.
Member had written to me that he
wanted to speak but I do not find anv
one rising in his seat.

Shri Basumatari (Goalpara—Re-
served—Sch. Tribes): I want to speak.
I sent you a chit.

Mr. Deputy Speaker: That is not
sufficient. It is only when an hon.
Member rises in his seat that he can
catch my eye; that is the preliminary
criterion. Even if he has sent in a
chit he should rise in his seat if he
wants to speak; otherwise the chit
would be ignored.

I will give him a chance this time
but it must be understood very well
that unless an hon. Member rises in
his seat, even though he might have
sent notice to me, he will not be
given an opportunity.

Shri Basumatari: Sir, I whole-
heartedly support this amendment. I
do not understand why our friends
opposite are opposing it. It is a ques-
tion of meeting the demands of the
public. We know how the railways
cannot meet the demands fully;
sometimes they take even three to
four days especially in Assam to
reach from place to place. We do not
have efficient railway system there.
So, air transport is the only means.
But the IAC too could not meet the
demands fully. I do not understand
why our friends opposite say that it
is just to encourage the private opera-
tors. I quite admit that something
should not be handed over to any-
body because he is just a capitalist.
But it is not a question of a capitalist
or somebody; it is a question of meet-
ing public demand. There are places
which the IAC is unable to serve;
sometimes food has to be air dropped
in some areas like the NEFA. The
private operators are more efficient
than the IAC. The other day the
hon. Prime Minister admitted that
there were some very efficient offi-
cers and pilots who run these pri-
vate services; in NEFA they know
every nook and corner and they are
dropping supplies very efficiently.
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I have visited all the States in some
capacity or the other. The private
operator was more efficient in cater-
ing to the demands. In certain aero-
dromes like Dum Dum the IAC could
not keep to the timings; they are not,
regular and the staff are not disci-
plined. I request the hon. Minister
to ses that the staff and officials be-.
have properly to the passengers, they
behave very badly in certain offices.
When a plane is held up due to some
reasons, they do not announce it and
people are simply to wait from two.
to seven hours in a great anxiety.
There is another thing in the
Assam route. It takes two to three
hours for a flight. Magazines and
other things are not supplied. I deo.
not understand why there is this dis-
crepancy between a trunk route and-
another ordinary route. I earnestly
request the hon. Minister to look into-
the behaviour of the officers towards.
the passengers. The passengers feel
disappointed.

There are some grievances from the-
staff side also. They are not paid for
the overtime work. In some aero-
dromes the officers are not getting:
quarters and they have to stay with
some other officers. They feel that
they are not treated well as other-
officers are treated in other depart-
ments. I do not know whether there.
is some difference between IAC and;
the other departments. I hope the.
hon. Minister will look into these
matters too,

Mr. Deputy-Speaker: I find some.
hon. Member standing in the pathway.
If any hon. Member wants to talk to
another person, he should sit with.
him and not stand in the passage for:
a long time. The hon. Minister.

Shri Mohiuddin: Mr. Deputy-
Speaker, Sir, the debate on this Bill'
since yesterday has been very inter-
esting but I am afraid that the argu-.
ments advanced now have been re-
peated a hundred times in this House.
I will first take up the attack that-
this Bill is a violation of the Indus-
trial Policy- Resolution. I:stated yes-.
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terday that the Government stands
by that Resolution, and that there
is not even a slight shade of the
intention to deviate from it. Are
we deviating from the policy as alleg-
ed by hon. Members on the other
side and some hon. Members on this
side? Shri Sadhan Gupta stateq that it
is a deviation in words, while Shri
Harish Chandra Mathur on this side
said that it is against the spirit of the
industrial policy resolution. Shri Braj
Raj Singh said that it is both against
the letter and the spirit of the indus-
trial policy resolution. Shri Sadhan
Gupta has again, of course, very
strongly attacked the so-called devia-
tion from the industrial policy resolu-
tion.

I may mention that when in 1953
‘the Air Corporations Act was passed,
by which the private airlines were
nationalised, the Government delibe-
rately excluded certain airlines from
the operation of the Act. Even then
this question was asked: why these
-other airlines have not been included
in the list of the airlines that would be
nationalised. The hon. Minister in
-charge at that moment had clearly
stated that he anticipated—looking
into the very difficult conditions pre-
vailing in the eastern region, namely,
‘the road, rail and other means of
rcomrmunication—that it may not be
possible for the IAC to take over the
lines that were serving that area. It
was expected at that time that in
due course it would be possible to
‘take them over. But, as I explained
yesterday, it has not been possible so
far, because the replacement of the
Dakotas, as was expected at that
‘time, by some modern aircraft like
the turbo-prop aircraft and so on,
“has not so far been possible.

So, either we, on the part of the
“Government, give a directive to the
IAC that they should take over the
"Dakotas and pay about Rs. 50 lakhs
or Rs. 60 lakhs as compensation to
private operators for taking the
"Dakotas from them, or we stop the ser-
-vice. You will have to pay some price
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‘and the price is about Rs. 24 lakhs to

Rs. 3 lakhs per Dakota nowadays. I
do not exactly remember the price,
but it is in that range. So, either you
pay to the private operators Rs. 2
lakhs to Rs. 3 lakhs per Dakota and
take them over, or cancel their lic-
ences. And you pay for what? For
the doctrinaire satisfaction of some
hon. Member that the private opera-
tors have been eliminated! The result
will be that the IAC, as I stated yes-
terday, has been arguing—and they
have urged—that their losses would
increase, and if they acquire more
Dakotas, while they are disposing of
their own surplus Dakotas, they will
be still increasing their losses per
year, and they will be acquiring an
asset which, in the course of three or
four years, will have no value.

Mr. Deputy-Speaker: The hon. Min-
ister will excuse me if I point out
this. Hon. Members argued that
if the private companies can run
the same Dakotas and run them
at a profitt how is it that the
IAC feels that it would be a
loss to them, especially when the
Government, at the same time, assure
the public that they would see to the
safety and security of the public.

Shri Mohiuddin: I will come to
that point. I have got the figures
about the cost of operation of the
private operators and the cost of
operation for the Dakotas of the IAC.
I have brcught the figures with me,
because that point was raised. Now,
the dilemma was, and is, that either
you allow the private operators to
continue under the correct interpreta-
tion of the Act, as Shri Sadhan Gupta
has put it, or you stop them, thereby
causing great inconvenience to the
public, or you acquire the aircraft.

These are the three courses which
are now available.
As I shall point out in a few

minutes, the cost of operation of the
JAC is such that unless they incur
very heavy losses and make the poor
tax-payer pay for it, they cannot
take them over. The other alterna-
tive was to regularise the present
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services. I entirely agree with Shri
Sadhan Gupta that this Bill does no-
thing. There is nothing new in it. I
agree. No new element has been in-
¢roduced into this Bill. It only says
that the present services that are run
under the so-called name of “non-
scheduled” should be called scheduled
services. According to the definition
they are scheduled. Either the IAC
could take them over—we were hop-
ing that they will take them over—
or we regularise them by amending
the Act. That is the important con-
sideration, and I entirely agrez with
Shri Sadhan Gupta that on the strict
interpretation of the law, these ser-
vices that we are running from Cal-
cutta on the east or on the north
Bengal side are more or less sche-
duled. Of course, in order to avoid
‘the law, they could simply change the
timings from eight to 8.30 or do some-
thing like that. But that was not
the correct policy.

The hon. Member also referred to
the answer given by the hon. Minis-
ter that because the IAC could not
take over these services, we have got
to allow them to continue, and that
was a frank answer and a very
-straightforward one, not evading the
question whether it is strictly accord-
ing to the law or not. We are now
coming forward, frankly stating
that these services which have been
‘running were called non-scheduled. It
is not correct; and now they should
‘be called scheduled services; if they
are to be run at all, they should be
called scheduled services and regu-
lated accordingly.

I shall now come to the industrial
policy resolution. It was passed in
1956 and the Air Corporations Act
was passed in 1953, When the resolu-
tion was passed it was known that
there were ang there would be, for
-sometime, private operators and they
could not be taken over for some
time.

That was exactly the reason why
‘the industrial policy resolution men-
tioned that private operators would
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be allowed but as far as air transport
was concerned, it would be develop-
ed. How will it be developed? It was
expected even in 1956 that it would
be developed into a monopoly, but
you must have the tools to do it. The
IAC had proposed five or six years
ago that they woulq require a number
of aircraft such as turbo-prop aircraft
along with the Viscounts. The Vis-
counts did come in, but there were
other proposals in the meanwhile for
the manufacture of 'medium-sized air-
craft in India. I hope our Indian-
manufactured aeroplanes will be com-
ing into the sky very soon and we
will be able to use them, if they show _
economic operation. The operations,
I hope, will be suitable for the pur-
poses for which they are intended.
But, as I said yesterday, it has not
been possible to extend the IAC ser-
vices to those areas where private
operators are still operating, because,
as I said—I will give more reasons
for not taking them over—the losses
of the JAC will increase considerably.

Shri Prabhat Kar: You were referr-
ing to the Industrial Policy Resolu-
tion. Explain that first:

Shri Mohiuddin: I have explained
the Industrial Policy Resolution; it
was stated that it will be developed.

Shri Braj Raj Singh and some other
hon. Members stated that unless the
Industrial Policy Resolution is amend-
ed, this will be a violation. In this
connection, I invite attention to the
policy statement which the Minister
made in this House last year about
private operators. This has a direct
bearing on the Industrial Policy Re-
solution. The policy with regard to
private operators was stated in this
House and it was open to hon. Mem-
bers opposite to raise a discussion on
it and to repudiate the suggestion
made in the policy statement. The
policy statement said:

“I now come to the question of
Government’s policy towards non-
scheduled operators. In reply to
questions in Parliament, Govern-
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ment had stated on ‘more than one
occasion that there was no intention
to change the basic policy towards
non-scheduled operators, which in
the main has been that while they
should be allowed to function as
hithert>, no additional capacities
will be permitted to the private
sector.”

So, it is not a new phenomenon that
is coming before the House.

“The views expressed on  this
question fall under two groups.
While one school of thought has
demanded that as a matter of policy,
the non-scheduled operator should
be nationalised, the other school,
which has generally been endorsed
by the Estimates Committee, has
held the view that a more liberal
policy which would encourage the
private operators is called for.

The matter has been considered

by Government carefully once again

and their conclusion is that in the
present stage of development in
civil aviation, there is no justifica-
tion at present for a radical change
in the basic policy towards inde-
pendent non-scheduled operators.
There are only four non-scheduled
operators operating commercial ser-
vices with the type of aircraft like
Dakotas and their activities are at
present mainly confined to the
Bengal-Assam region. Considering
that permits are granted to inde-
pendent operators only on routes
on which nationalised corporation
has not extended its services, it is
evident that they are playing a
useful part in the transport system
of the country.” ’

I would emphasise the last sentence:

“Therefore, the Government, are of
the view that not only is there no
justification for nationalising these
few operators, but if new routes
are to be developed without any
undue burden on the tax-payer, it
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would appear that the private
operators have a part to play.

There is another consideration which
cannot be lost sight of . . .”

These are the statements that were
made.

Mr. Deputy-Speaker: Members take
exception to the provision on the
ground that no routes should be given
over to private companies on which
the IAC is already operating.

Shri Mohiuddin: No, Sir; no such
routes will be given to any private
operator.

Mr. Deputy-Speaker: Clause 2 says:

“(e) to operate, with the previous:
permission of the Central Govern-
ment for such period and subject.
to such terms and conditions as that
Government may determine, any
scheduled air transport service.”

Shri Mohiuddin: I have clearly
stated that the intention is that the
present routes on which the private
operators are operating will be allow-
ed to continue on more strict condi-
tions of a scheduled line, if they apply
for it. The conditions are more strict.
If at any time IAC wants to take
over any of those routes, they will
be given to them. As I stated yester-
day, under the present licence, the
private operators could start any ser-
vice between two points where IAC
is not operating. I gave the illustra-
tion of the Bombay-Baroda route.
JIAC was not serving that route and
a private operator went there. Every-
body was surprised. Under the pre-
sent licence they could start that ser-
vice, but immediately IAC stepped
in and they had to go out. But under
the amended Act, they will not be
able to start anywhere without per-
'mission from the Government.

Shri Prabhat Kar: The hon. Deputy
Minister was explaining the basic

policy regarding private operators
enunciated by the hon. Minister
for Transport and Communica-

tions, which according to him was
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not opposed to the Industrial Policy
Resolution. Even accepting that as
the basic policy, clause 2 of this
amending Bill says:

“to operale, with the previous
‘permission of the Central Govern-
ment for such period and subject to
‘'such terms and conditions as that
‘Government may determine, any
:scheduled air transport service as
-aforesaid which is not provided by
-either of the Corporations or their
-associates.”

‘According to the basic principle,
‘wherever the private operators are
operating today, that will not be ex-
tended. But here power has been
‘taken to allow them to expand and
‘operate on any route where today
IAC is not functioning. It goes against
the basic principle which was enun-
ciated by the hon. Transport Minis-
ter.

Mr. Deputy-Speaker: One is a reso-
lution of the House and other is a
statement by the Minister. The state-
ment could only be by way of ex-
planation, elucidation or interpreta-
tion and nothing more. The Minister
would rely more upon that resolution,
because the explanation or statement
that the Minister might have made
could not over-ride the conditions laid
down in the resolution.

Shri Sinhasan Singh (Garakhpur):
The Minister says that this amend-
ment would not be used to give fur-
ther routes to the private operators.
But the Parliament is giving this
power to the Government. Today
this Minister might say one thing. To-
morrow there may be some other
Minister who will say, the Act is
there and the Government can act
upon the power conferred by the
legislature. He is taking the power
from this august House to act against
his own statement.

Mr. Deputy-Speaker: Clause 2 says:

‘“o operate, with the previous
Ppermission of the Central Govern-
ment for such period and subject to
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such terms and conditions as that
Government may determine, any
scheduled air transport service as
afroesaid.”

Then, it is qualified like this:

“which is not provided by either
of the Corporations or their asso-
ciates.”

Shri Sadhan Gupta: The question is
whether the private opeartors will be
allowed to go into new routes which
the corporations are not servmg i

Mr. Deputy-Speaker: I was on tlm
question whether we are giving the
authority that any service that is
being provided by the corporation
might be given to a private operator.

Shri Sadhan Gupta: No, that is not
possible until that service is stopped
by the corporation.

Mr. Deputy-Speaker: So only ser-
vices which are not provided by either
of the corporations can be given to a
private operator.

The second question is whether a
new service that is being taken up
afresh, which is not being served by
either of the corporations, can be
giver to a private operator.

Shri Braj Raj Singh: Power is being
taken to dc liat.

Mr. Deputy-Speaker: There the
power is being given by this amend-
ment so that Government can give
a new route or such services as may
not have been operated by the two
corporations to private companies. Is
that correct?

Shri Mohinddin: I think it is
correct.

Mr. Deputy-Speaker: Then the
argument of the Members of the
opposition is: if the Resolution says
that further development woulq be
undertaken only by the Government
and it would be a Government mono-
poly to develop that, would not the
giving over of fresh routes to private
companies come under that “further
development”?
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Shri Mohinddin: I have explained
just now that under the Industrial
Policy Resolution our intention is to
develop air transport as a monopoly
of Government, and Government stick
to that policy. But, under the present
conditions, as we have not got suffi-
cient economic type of aircrafts—that
is the point—which can operate ser-
vices; on an economic basis, we have
got to continue to allow these four or
five private operators to serve those
areas where services are needed and
necessary. For example, Shri Sinha-
san Singh wanteqd a service to g parti-
cular place.

Mr. Deputy-Speaker: That is all
understood. So far as the continu-
ance of service by the private com-
panies is concerned, it is concerned
that it would be covered by the Re-
solution and it does not violate the
Resolution. Hon. Members of the
opposition argue that, so far as
opening of new routes is concerned,
Parliament is now giving power by
this amendment to the Government so
that they might give these new routes
to the private companies.

Shri Mohiuddin: I think this is not
a new power.

Shri Braj Raj Singh: Are you sure?

Shri Mohiuddin: As far as my
experience goes, the policy so far has
been that if a private operator wants
to run a service on a particular route,
and this happens mainly in the eastern
region excep: the one route in the
Baroda side, we ask the IAC whether
they would be able to run it. If IAC
says “No, we cannot do it” or “we will
not do it”, we allow the private
operator to run it. If we refuse the
private operator also to run that
services, it will mean inconvenience
to the public. Though I do not re-
member any such cases, if the situa-
tion is that IAC refuses to run the
service and if we refuse permission
to the private operators to run the
service, that would be a serious situ-
ation, so far as the convenience of
the public is concerned.
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Mr. Deputy-Speaker: I admit that
it would be a serious situation which
might inconvenience the public. But
the question is whether such develop-
ment in the hands of the private oper-
ator, in case the JIAC refuses to work
that new route would not be a viola-
tion of the Resolution that we passed.

Shri Prabhat Kar: There is another
aspect. You have stated that private
operators are allowed to run their
services in those routes in which the
two Corporations are not running
their services. We have got the
Dum Dum airport from which the
IAC operates. Just by the side of the
Dum Dum airport there is the Bar-
rackore airport from where the
non-scheduled operators operate.
The Indian Airlines Corporation
lang their planes at Santa Cruz.
So, a non-scheduled cperator can
run a service from  Barrackpore
to Barcda, as this will not be
a line in which the IAC is operat-
ing, and that is exactly what is now
happening.

Shri Mohinddin: That is exactly
what is intended to be stopped by this
legislation. Suppose a  scheduled
service goes up to a certain point in
the eastern region. The private
operators have arranged for a private
air-field within five or ten miles of
the scheduled aerodrome and run a
service to that air field. If we laid
down a condition that no non-sche-
duled operator will go within ten or
fifteen miles of the scheduled aero-
drome, it was found that he may go
and prepare an aerodrome on the
eleventh or sixteenth mile. So, our
intention is that all these non-sche-
duled operators, who are operating
within a limited distance of the sche-
duled aerodrome, should not be allow-
ed to go there. That is the intention,
so far as I am concerned.

Shri Braj Raj Singh: You per-
sonally or the Government?
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Mr. Deputy-Speaker: What he
says, he says on behalf of the Govern-
ment.

Shri Braj Raj Singh: He emphasises
“as far as I am concerned”.

Mr. Deputy-Speaker: But the hon.
Member knows that he can speak
only on behalf of the Government.

Shri Indrajit Gupta: Is it possible
for anybody to construct these pri-
vate air-fields or private aerodromes
without the consent and approval of
the Government? Why was it
allowed to be done?

Shri Mohiuddin: There are rules
under which the DGCA has to allow
it. Hon. Members may object to
them, but they are existing rules. If
a private operator constructs an
aerodrome and tells the DGCA “such

and such air-field has been construct-.

ed; will you please come and inspect
it”, the technical officers go, inspect
and see whether technically it is a
good aerodrome for the type of
aircraft for which it is meant—for
example, it may be only a one-
engined aircraft or it may be a two-
engined aircraft—and if the DGCA is
satisfied, he certifies that aerodrome
for that particular purpose.

Shri Sadhan Gupta: Why should
licence be issued to t ‘operators?

Mr. Deputy-SpegKer: Let us hear
the Minister.

Shri Mohiuddin: What I said before
the interruption\is that the Industrial
Policy Resolutiori~is not a doctrin-
naire resolution.

Shri Braj Raj Singh: | Are you a
member of the Governm¢nt?

Shri Mohiuddin: We
mic economy today.

Shri Braj Raj Singh: Have you?
Shri Mohfuddin: We

Shri Prabhat Kar: Take away the
Resolution and discard it.

ave a dyna-

ve, _ggrtainly.

ment) Bill
Shri Mohiuddin: The statement I
made in this House is a partial inter-
pretation of the Industrial Policy
Resolution.

Shri Prabhat Kar: This amendment
is against the Industrial Policy
Resolution.

Mr. Deputy-Speaker: He has already
said it so many times. Why repeat
it?

Shri Mohiuddin: As I said, there
are serious difficulties of communica-
tion, especially in the eastern region.
We have only three alternatives. We-
can compel the IAC to take over the-
15 or 16 Dakotas that are there, by
paying a heavy price, and run the-
services which are not remunerative.

Dr. Samantsinhar: Are all your
services now remunerative?

Shri Mohiuddin: The second alter-
native is to stop the private operators.
from running the services. 1 agree
with Shri Sadhan Gupta that they
are....

Shri Indrajit Gupta: Illegal services.

Shri Mohiuddin: We know it and
hon. Members know it on certain
interpretation of words.

Mr. Deputy-Speaker: Now we
should talk of the Bill that is before
us.

Shri Mohiuddin: Thirdly, we can
regularise the services, as is being.
done now. The effect of this regu-
larisation will be that we now act
according to the word of the law and
the spirit of the law, as far as this.
matter is concerned,......

Shri Braj Raj Singh: Do you mean
to say that so far you have not been
acting according to the spirit of the:
Law?

Mr. Deputy-Speaker: Should I allow
this criticism and this running com-
mentary also?

Shri Mohiuddin: ...... and also lay
down conditions for the scheduled:
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services of the private operators only
for such period till the IAC is in a
;position to take them over. I hope
that with the Avro-/48 coming into
‘the sky or with our foreign exchange
position becoming better we will be
able to buy a few more medium-sized
aircraft like the Fokker so that we
can serve specially the Eastern
Region where communications are
extremely difficult and for which we
‘have got to allow private operators
to serve so that the public may not
be put to great inconvenience.

Shri Indrajit Gupta: With your
permission, Sir......

Mr. Deputy-Speaker: We have had
enough of it, I suppose.

Shri Indrajit Gupta: On this point
I would like to ask one thing for
information. He has not replied to
that though it was raised so many
times. If it is uneconomic for the
Corporation to operate certain routes
with those Dakotas, how is it econo-
mic for these private operators to

Shri Mohiuddin: I am coming to
‘that point.

Shri Indrajit Gupta: ...... with the
Jower fares than the Corporation
charges?

Mr. Deputy-Speaker: That is
exactly the question I asked.

Shri Indrajit Gupta: I want to get
a reply to that for you also.

Mr. Deputy-Speaker: He tells me
that he is coming to that if the hon.
Member will have patience.

Dr. Samantsinhar (Bhubaneshwar):
1 want a clarification whether this
-amendment has been brought to give
some particular private concern this
line. We want this clarification from
the Government.

Shri Braj Raj Singh: Of course.
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Mr. Deputy-Speaker: Let us allow
the hon. Minister to proceed in his
own way and he will answer all the
objections that have been raised.

Shri Mohiuddin: Shri Mathur and
Shri Gupta asked yesterday why it is
that Dakotas run on profit by private
operators and on a loss by the Indian
Airlines Corporation, that is, by the
nationalised sector. It is a very
important question.

13.52 hours
[SErt Hepa in the Chair]

Shri Mathur even went to the
extent of saying that if our nationa-
lised sector cannot run them at the
same cost as the private sector then
he has got to consider whether
nationalisation is desirable or not. I
am not quoting his words; I am only
giving the meaning of what he said.

LR

Now, hon. Members may recall
that about three years ago Govern-
ment had appointed an expert com-
mittee to go into the cost structure
of the Indian Airlines Corporation.
The report was placed on the Table
of the House. Hon. Members could
see from the Cost Structure Com-
mittee’s Report what the expenses
incurred on the various items are. 1
shall not go into those details. But
I will only give here the cost of
operation for Dakotas of the Indian
Airlines Corporation for passenger
and freight, that is, a combined figure.
The direct cost which would mean
petrol, oil, other expenses and so

Shri Indrajit Gupta: This is all
beside the point.

Shri Mohiuddin: I am going to tell
you what the cost of operation by a
private- operator is.

Shri Prabhat Kar: A plane does not
fiy with kerosene. That is definite.

Shri Mohiuddin: No; it is not
correct. They must use the proper
fuel as laid down by the rules.
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Shri Indrajit Gupta: Where would
they get the spare parts from?

Shri Mohiuddin: They get the spare
parts from Europe. They import
them. -

An Hon. Member: They are not
sold by you?

Shri Mohiuddin: That may happen.
1 will not deny such allegations.

The cost of operation of a Dakota
by the Indian Airlines Corporation is
Rs. 820 per hour. It has gone up in
the last four years from Rs. 725 to
Rs. 820. Hon. Members may remem-
ber that only during the last year the
wages and salaries of the IAC
-employees were increased by Rs. 90
lakhs a year.

Shri Prabhat Kar: How many
employees are there?

Shri Mohiuddin: Whatever the
number may be, 7,000 or 8,000
-employees.

That is the cost of operation of
TAC. I have not got the exact figures
of the private operators.

Shri Braj Raj Singh: Then how

<an we come to a conclusion?

Mr. Chairman: I would request
hon. Members not to have the run-
ning commentary. He is coming to
‘the point.

Shri Mohiuddin: I have got tenta-
tive figures. The DGCA could got the
figures, but they were not calculated.
1f you want I will get them cal-
culated. The figure that I have got
here is about Rs. 430 plus Rs. 100 as
coverheads, that is, Rs. 530 as the cost
of operation of a Dakota on the Assam
side. I would not be able to explain
why there is such a difference. But
on the Assam side the cost of opera-
tion of a Dakota by a private operator
is Rs. 530 as compared with Rs. 820
by the IAC.

2061 (Al LS—S5.
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Now, here is a reply to my hon.
friend, Shri Mathur, who asked
yesterday, “Why is it that the IAC
does not take over the unremunera-
tive sectors and make up the loss on
the unremunerative sector from the
profits that it earns on the remunera-
tive sector?” I shall give you some
figures about the remunerative and the
unremunerative sectors. There are
64 routes operated by the IAC. Out
of these 64 routes, 18 routes mostly
operated by Viscounts were fully
remunerative. That is to say, their
operation resulted in a surplus to the
Corporation. All the other 46 routes
mostly operated by Dakotas are
unremunerative. There are -certain
routes which do not even meet their
direct cost, that is, the salary of the
crew, the cost of oil and petrol and
so on. There are 16 routes that do
not even meet the direct variable
cost. The losses sustained on the 46
routes were of the order of Rs. 145
lakhs.

Shri Harish Chandra Mathur (Pali):
Jodhpur is not one of them?

Shri Mohiuddin: I have got the list.
If you want it, of course I will give
it to you later.

On the remunerative routes the
surplus earned was Rs. 132 lakhs.

14 hrs.

Shri Prabhat Kar: May I know if
you have ascertained how it is possi-
ble for non-scheduled operators to
spend only 500 and odd and run and
the LA.C. has to spend Rs. 800 an
hour: whether it is that they are pur-
chasing fuel at a lower cost or not
replacing spare parts or they pay less
to the employees? What are the
reasons?

Shri Mohiunddin: As far as spare
parts, inspection of aircraft, and
overhaul are concerned, I may assure
you that they are duly checked and
inspected: not once, but at many
stages. The cost of operation with
them is low because, in the first inst-

1
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ance, overheads are very low. I agree
with our friends opposite that the
wages paid by them to their employees
and officers are also low. Our wages
in the I.A.C. are high. That is one
of the reasons why the private ope-
rators cost of operation is less than
in the I.A.C.

I was talking of commercial aspect
why the I.A.C. does not want to take
over.

Shri Harish Chandra Mathur: May
I know whether you considered them
to be substandard methods or not?

Shri Mohiuddin: Not at all.

Shri Harish Chandra Mathur: If
they are not sub-standard, why are
you paying more? The point is
whether these private operators are
employing sub-standards: whether
their standards are such which would
not be permissible by the Govern-
ment. If they are employing sub-
standards, why do you permit them?
If they are not sub-standard, why are
you paying through the nose?

Shri Mohiuddin: I do not know
what is meant by sub-standard.

An Hon. Member: Less qualified.

Shri Mohiuddin: What we see is
that a Dakota has a certain schedule
of overall, a certain schedule of
inspection. By Schedule, I mean, if
a part has done so many hours, it
should be checked and inspected. If
it has done so many hours, it should
be replaced. As far as these rules
are concerned, I assure hon. Members
that they are fully carried out.

Shri S. M. Banerjee rose—

Mr. Chairman: Order, order. I
would suggest to hon. Members, let
the hon. Minister finish his main re-
ply. If certain points are not replied,
I will allow questions.

Shri S. M. Banerjee: I do not want
to interrupt. Certainly the rules have
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not been observed by Kalinga Air-
lines. They are non-scheduled ope-
rators. There was a Committee
appointed. Even the recommenda-
tions of the Committee have not been
implemented, because Kalinga air-
lines is owned by a big Chief
Minister.

The Minister of Transport and
Communications (Dr. P. Subba-
rayan): Shri Indrajit Gupta, when he
spoke about this, said that he is not
going to mention any names. I do not
think this is fair either for the hon.
Member to go out of the way and
mention that.

Shri Chintamoni Panigrahi (Puri):
Kalinga airlines is famous.

Shri Indrajit Gupta: I did not speak
on behalf of Shri S. M. Banerjee,

Dr. P. Subbarayan: Shri S. M.
Banerjee belongs to your group don't
you admit that?

Shri S. M. Banerjee: We do not
have groups here. Kalinga Airlines
and the Congress Government are in
a group. They have a group.

Shri Mohiuddin: The hon. Member
is referring to the Committee that
was appointed—the Katju Committee.

Mr. Chairman: I would suggest to
hon. Minister, if he starts taking note
of every interruption, that means an
encouragement to the interruption,
and I may not be able to control. It
the hon. Minister goes on without
taking note of any interruption, I
think he will be able to finish.

Shri Mohiuddin: May I submit, Sir,
the hon. Member has made a serious
allegation against the Government? If
you will allow me later, I will come
to that point and give a reply. He
has made a serious allegation against
the Government.

Shri S, M Banerjee: Against both.

Shri Mohiuddin: I have explained
the Industrial policy Resolution. ¥



2481 Air

have also explained the cost of the
operation of the I.A.C, and the private
operators and the reason why  the
LA.C. is reluctant to take over more
nonremuanerative lines because their
cost will increase. I have also explain-
ed that we hope that suitable aircraft
will be available so that the I.A.C. can
operate more economically not only
in the eastern region, but also on many
other routes, for example, Jodhpur
route which Shri Harish Chandra
Mathur referred, and operate in such a
way that the tax-payer is not called
upon to meet the losses. I might re-
mind hon. Members that four years
ago, the loss of the Indian Airlines
Corporation was over Rs. one crore.
Now, it has come down to a small
profit of Rs. 4 to 6 lakhs. I might also
remind hon. Members that it is not a
profit in the real sense of the word,
because the IL.A.C. has got to pay in-
terest to the Government. That in-
terest has been waived by the Gov-
ernmen; till 1966. They have got to be
ready in about three years time to
earn sufficient revenue and sufficient
surplus "to be able to pay interest.
Otherwise, the Government will have
again to come before the House to
write off their losses every year.
These are important considerations.

Shri Indrajit Gupta said that we are
promoting non-scheduled operators—
giving them better status. There is
no intention  of promoting as school-
boys are promoted from the sixth
class to the 8th class.

Shri Indrajit Gupta; Ministers are
also promoted.

Shri Mohiuddin: The intention is
that the services should be regularised
and they should not be against the
spirit and the word of the law, of
section 18 of the Air Corporations
Act. That is the purpose for which
this Bill is brought.

Shri Prabhat Kar: A black act should
be done in the open. That is how you
are trying to do it.

Shri Mohiuddin: This is not a black
Act.
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Shri Prabhat Kar: What they are
doing.

Shri Braj Raj Singh: A law should
be broken legally.

Mr. Chairman: Order, order.

Shri Mohiuddin: I have mentioned
most of the points. I thank Shrimati
Ila Palchoudhuri because she wes the
only Member who supported the Bill.

Shri Chintamoni Panigrahi: It is a
good compliment.

Shri Mohiuddin: I am very frank.
She suggested that we should have an
Air Transport Board. A proposal io
have an Air Transport Board will
again cause strong suspicion in  the
minds of my hon. friends on the other
side, why this Board? The function of
a Board as we understand it is to re-
commend to the Government com-
petitive lines, as to who should run
on particular lines. That is the usual
function of an Air Transport Board.
As our intention is that in due course
we should take over even  private
operators when aircraft are available,
I do not think it is necessary to create
an Air Transport Board.

Shri Prabhat Kar; Otherwise, they
will create complications and they will
try to impose so many restrictions on
the non-scheduled operators.

Shri Mohiuddin: As far as the Air
Transport Council is concerned, there
is an amendment which clarifies the
situation that the Government has the
option of appointing a Board or aboli-
shing a Board when they want.

Shrj Indrajit Gupta: Council: not
Board.

Shri Mohiuddin: Air Transport
Council as 1 have referred to—I have
finished with the Board—for which
there is an amendment in this Bill.

Shri Braj Raj Singh: We have seen.

Shri Mohiuddin: It was a very cur-
jous situation that the Air Transport
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Council has been in existence without
any work. We asked the Corporation,
the D.G,C.A. and also at one stage
the Posts and Telegraphs department
whether there are any problems, for
example, carriage of mails, which
could be referred to the Council.
They said ‘No’. I am glad that they
are co-operating with each other, and
there are not many disputes, and they
can settle their problems amicably. As
there is no work, for the Council, the
amendment proposes that Government
have the power to abolish it. I assure
my hon, friend Shri Indrajit Gupta
that if there is any need for any pro-
blem to be referred to the Council, the
Council will be created or will be
nominated, and the problem referred
to them for advice.

With these words, I move.

Shri Braj Raj Singh: Has the hon.
Minister finished? Almost a unanim-
ous appeal was made by the hon.
Members who spoke that this  Bill
should not be rushed through in this
Session which is coming to an end
now, and in this House which is com-
ing to and end, but it shouid only
be taken up in the new House. What
is the reaction of the hon. Minister to
this suggestion? What is the urgency
for this Bill to be passed now?

Dr. P. Subbarayan: It has already
been passed by the other Hous= where
also there was a dispute raised by
hon. Members belonging to the other
side, but it was passed all right,

Shri Sadhan Gupta: But the other
House is a permanent House.

Shri Braj Raj Singh: The other
House is never dissolved. It continues.

Dr. P, Subbarayan: This House may
be dissolved, but still it is meeting in a
‘lame duck’ Session, and hon. Members
can pass it, if it is necessary.

Shri Sadhan Gupta: It is not a
‘lame duck’ but a ‘walking duck’.
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Shri Rane (Buldana): Now, the
consideration stage is over, «nd the
motion should be put to vote.

Mr, Chairman: The qixestion is:

“That the Bill further to amend
the Air Corporations Act, 1353
as passed by Rajya Sabha, be
taken into consideration”.

Those in favour will say ‘Aye’.
Some Hon. Members ‘Aye’.

Mr. Chairman:
say ‘No’.

Those wgainst will

Some Hon. Members: ‘No’.

Mr. Chairman: The ‘Ay»s’ have
it.....

Some Hon. Members:
have it

The ‘Noes’

Mr, Chairman; I shall put the motion
again.

Shri Sadhan Gupta: On a point of
order. You have heard hoth sides, and
it is up to you now to give your de-
cision. If you think that the ‘Ayes’
are more numerous, then you cun give
the decision that the ‘Ayes’ have it; if
you think that the ‘Noes’ are more
numerous, then you can give the de-
cision that the ‘Noes’ have it. Why
should the motion be put again?

Mr. Chairman: I was only trying to
be a little lenient. The point is that
certain voices were louder, while
certain other voices were more numer-

“ous but not louder. -

Shri Mohiuddin:
was louder.

Only one voice

Mr. Chairman: Just to give the satis-
faction to the Members, I was putting
it again. If the hon. Member insists
I shall give my own decision.

Shri 8. M. Banerjee: My point is
this. The other voices were not louder,
because they never wanted this Bill
to be passed, and they were not in
favour of this.
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Dr. P, Subbarayan: In case my hon.
friend Shri S. M. Banerjee is not well
acquainted with parliamentary pro-
cedure, I might tell him that unless a
poll is called for, generally, the
Speaker or whoever is presiding in the
Chair, decides in favour of Govern-
ment.

Mr. Chairman: I shall put the motion
again to vote.

The question is:

“That the Bill further tc amend
the Air Corporations Act, %53,
as passed by Rajya Sabha, be
taken into consideration”.

Those in favour will say ‘Aye’.

Some Hon. Members: ‘Aye’.

Mr, Chairman. Those against will
say ‘No’.

Some Hon. Members: No'.

Shri Chairman: The ‘Ayes’ have

Shri Sadhan Gupta: The ‘Noes' have
it....

Mr. Chairman: Then, those who are
opposed to this motion will kindly rise
in their seats.

Shri Sadhan Gupta: On a point of
order. No division can take place be-
fore 2-30 p.m. Secondly, this is such
an important Bill that we wish to go
on record, especially those cf us who
are not coming back again.

Mr, Chairman: In that case, this
would be deferred till 2.30 pm. Un-
til the consideration motion is  dis-
posed of, we cannot proceed with the
further stages of the Bill. In the
meantime, we shall take up the next
Bill on the Order Paper.

14.15 hrs.

HINDI SAHITYA SAMMELAN BILL
The Minister of Education (Dr. K.
L, Shrimali): I beg to move:

“That the Bill to declare the
institution known as the Hindi
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Sahitya Sammelan having its
head office at Allahabad {c be an
institution of national importance
and to provide for its incorporation
and matters connected therewith,
as passed by Rajya Sabha, be
taken into consideration”.

While moving this motion, I should
like to say a few words with regard
to the background under which this
measure has been brought forward be-
fore this House.

This is a non-controversial measure.
It has already received the unanimous
support of the other House, and I feel
sure that this House also would bless
this measure, and it would soon be
passed into an Act.

The story of Hindi Sahitya Samme-
lan is known to most of the Members
who have been interested in the pro-
gress of Hindi. The Sammelan was
established in 1910, and it has a
glorious record of service for nearly
half a century. It has been associated
with some of our best leaders in public
life including Mahatma Gandhi, and
it has developed into a truely national
institution. It has a very fine library,
one of the best in the country, and also
a collection of rare and ancient manu-
scripts which also, I believe, is one of
the best in the country.

The Sammelan has its branchs all
over the country. It conducts ex-
aminations which have been recog-
nised by the Government and by the
universities as equivalent to matric,
B.A, and some post- graduate ex-
aminations also.

The Sammelan has unfortunately
fallen to evil days. After the
declaration of Hindi as the cfficial
language of the Union, it was deemed
necessary to make certain changes in
the constitution of the Sammelan. A
session was held at Hyderabad and a
resolution was passed for the amend-
ment of the constitution, and a com-
mittee of 21 members was constituted
to revise the rules and place its re-
commendations before a special ses-
sion of the Sammelan to be held a$
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Patna. The Sammelan had a special
session at Patna, but, unfortunately,
certain differences arose among the
members, and another session was
held at Kotah in December, 1950, and
somehow or other, on account of the
group rivlaries which unfortunately
had developed in this institution, they
could not come to an agreement. The
present position is that the Sammelan
is in the hands of an official receiver.

Various efforts were made by the
U.P. Government and also by various
people to bring about come kind of
amicable settlement between these
two conflicting groups, but unfortu-
nately, all the efforts have failed so
far, and there is no other remedy but
to pass a legislation and rescue this
institution out of the difficulty into
which it has got itself.

The U.P. Government passed an Act
in 1956. Again, that Art was declar-
ed wultra vires, because the High
Court ruled that since the scope of the
Sammelan was not confined to U.P.
only but extended to other paris of
the country as well, the UP. Govein-
ment were not competent to  enact
legislation. So, the Government of
India have considered the matter. In
fact, this matter has been befcre Gov-
ernment for the last several years,
and representations have com. to
Government from writers end  from
lovers of Hindi all ovaer the country.
It is under these circumsiances that
we have brought forward this meas-
ure.

With regard to the income of the
Sammelan, it is supporting, itself at
the present moment. Government do
give some grants to the institution,
but they are mainly grants given for
certain development purposes. The
income of the Sammelan during 1959-
60 was about Rs. 4-25 lakhs and the
total expenditure during the same
period about Rs. 252 lakhs. There was
this a saving of nearly Rs. 1.73 lakhs.
It is estimated that 1960-61, there was
an income of about Rs. 3-5 lakhs. So
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it is not necessary at present to pre-
sent any financial memorandum. In
fact, there is no financial memorandum
for this very reason that the institu-
tion can support itself. Government
have been giving grants o the in-
stitution for certain specific purposes
and, of course, those will be continued,

Dr. M. S. Aney (Nagpur): What is
the source of its income—pablications?

Dr. K. L, Shrimali: Publications, but
mainly examination fees. It conducts
examinations all over the counuy.

In the first place, we would like
this institution to function as an auto-
nomoug body. But before it can do
so, its autonomy has to be restored
because at present it is defunct—a
dead institution. Therefore, we are
proposing to have a first Governirg
Body which will be completely nomi-
nated. It will consist of a Chairman,
Secretary and 13 other members, all
nominated by the Ceniral Govern-
ment. Its function will be to clear the
stables and determine what kind of
membership there should be and so
on. After this has been done, an-
other Governing Body which will rot
be completely nominated—in fact,
most of the members will be chosen
according to the rules prepared by the
Governing Body—will cume into ex-
istence.

Clause 12 of the Bill empowers this
Governing Body to make, with the
approval of the Central Government,
the rules of the Sammelan. The 1rnat-
ters in respect of which regulations
may be made relate to membership in-
cluding qualifications and disquali-
fications of membership of the Samme-
lan, powers and functions of the Gov-
erning Body, conduct of elections for
the constitution of the Governing
Body and the decisions on doubts and
disputes at or in connection with the
said elections etc. These are matters
of detail and, therefore, no mention
has been made in the Act itself. It
is the Governing Body which  will
take care of these rules. Clause 12
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also provides for the appointment of
an executive committee which will be
mainly the executive body of the
Sammelan.

These are the main provisions of
the Bill. As I said, it is one of our
premier institutions. ‘Unfortunately,
due to inner factions and disputes, the
institution is not functioning as an
active organisation. This institution,
if rveived, can function as an instru-
ment for the propagation and develop-
ment of Hindi. As I said, it had
rendered great service to the country.
The Sammelan had focussed the at-
tention of the country on the need for
development of Hindi One of its
earlier founders, Shri Purushottam-
dasji Tandon is, unfortunately, con-
fined to bed at the preseat moment,
has been connected with this in-
stitution for all these years. He had
dedicated himself to the service of
this institution. I am sure this House
would like that at this time when he
is confined to bed, this institution must
be restored to its former position so
that it may give him a new lease of
life and he may continue to live for
many more years to serve the coun-
try.

Mr, Chairman: Motion moved:

“That the Bill to declare the in-
stitution known as the Hindi
Sahitya  Sammelan having its
head office at Allahabad to be an
institution of national importance
and to provide for its incorpor-
ation and matters connected there-
with, as passed by Rajya Sabha, be
taken into consideration”.

o Mfar @ (FIALX) : TT-
ofa i, & 59 9&aT9 F1 g9 ¥ WA
FTAT ATEAT E | & ST =TT S FY
@ aa ¥ fag aurd 0 9w §
Il ¥ A9 FE-FA FA T AFH
fadaw gt Iy Safeaa e fedy
T Il X wga ww w0
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[MR. DEPUTY-SPEAKER in the Chair]

F G Y AT g0 ag e
W@ & fr T R AW AR
R FTE | ST F FU-FE T
9 ¥ & o, gafy foaer s
| AR & FE T@IR F g
et & = & gay § g =1eEd,
IAAT AT gH WY o T8 1 e
# 7g w 99 G W g%t 5 s
MFRATFIRIARST I TE
FHQ F &0 A TR TF Ry F
TN A9F o F TN F 9% FET
@R ¥ 5 § s § s wifw
g

Sife STe ST FET 8,
TS Y TET S § FE FE
i qd 28ge F amevmy ¥ g€ o
Iq F qg A WEHAT AiAEq Sy
g | N AT AEET SO X e
T | JY &< T Y 5@ F 7AW
T qX AR F@AW eufa, sTe
TAE JOE Sf 3 &F weae g
UF X gAR TN JRANW & EeA
= ¥ T gu |

iEE-AORT Y g e ¥
were g T & | o FqArd T,
gfeq amETa ¥, = agaa fasg
AT s FeATeTr ATforee W3 O
gfgdt-ymrardy @ 2, fel T o5
92 FY wiatfad fRar & | ST ot 95
9§ 9% 3T GO F FH-FATAF AW
@ AR g9 a¥ a% S HAT |

srfs g # =¥ @ § & -

wfrr dead el §—UF F09
R @ awad |
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[sT0 Mz am)
1429 hrs.

[MR. SPEAKER in the Chair]

FHG ¥ g W @niear fTwd o)
QAT T gH F AT FT eqQAAT 3
T S AT | ST 3 axE Ay
T EITT qET & faq g4 afqw
HATEF § | 99 ¥ A} gax it
Ao ¢ Eag & o femt &
wHE F N AE-AfER & g, ag F
TER O T G &7 1 S AH F B
e S ATl AT @, W ST
A& A | g GO 7 98 99
¥ a1 =l a1 fr oF faeal s
TR T TG G | GRET X O g
T & 99 g9 ¥ W a9 WA
o o Y o @ W F WOET A
i A AT § AR 3w ¥
TG AR A A F AV G AW
TUHAAT §, S WINT FT I9 FT Sf9q
o A | 98 99 ¥ 997 ST aWed
F foar 1 = A A O o &
@ X AR AT FT FGA 9 A
forar 1 oy W § D wT 9w
¥ w9 fFr 1 e wrw ¥ e
I &7 F ST FT JW GG A1
afz=sit wrr § g AT sy afafa
FY AT FLART S gL TT A T
T 7] afawm T X o @
¥ AR I FEm Y I
g g ¥ enfia g€ st &aftw
AR Faafw QET T F AN FH

T & | AT F AL A FH F, @

%, mfw & fedh afee avvew oY
qrEd § |

Qe g adr g+ gfeor
T fe = o AR U Wiy
e wfafa &7 W oded et €
U W S=R afafq & oy
& gfead *1€ w1 w1@ faardf &
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& 1 "ar A Y o s & dEer
arfefas odeml & qdenfa) &
ESRUIEHI S A

TR O &Y AW T G
& g0 ge § | T S€ w9 oA Sy
g "ead @Y | aifonfys s FIw
T AW} A AT AW AW G
RS AT | e e RO
AR A9 JF qEET § i T
FHETNT TR I F1E @9 av qF
e F gy get | fEy
fet 9 @ TR F FW T TF
T TR S I g | R
& Q@ TS ¥ A BN, A AT R
@ & S FE & gra faurae &,
o g8 a1 Afa #w, fifesm d
ufeer sk @ aww wex faa-
N, A9 grEfew w1 | FFRET J
T} a1 F1 AW T 4w g e aw
F oy @1 M2 forw & o fawm A
% Afa FAT1, 37 AT Y TF FHRE
# oo e 9 w19 /W 5 g @ Y
FHEA GHET F g gC §, ag e
TeT &7 ¢ 5 o & goiem 3§ s
&1 F19 far &0

qugreE #1 w9t Wi s Sir
oY | I e w1 A I T A
& o S g &) R S wEe &
UEEE # 9 @ | gRafafew g W
ga@E I R
T T HEEA

R aafERNlag g ¥
oF faa &1 & T ) W fadew &
BT IO W9 NI | ¥ faduw ¥
Ty fadedt W § 1 3 v § i T
EERT I UG HT G G A
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# 9 ¥ Fg 9 g fF oy @ 9%

R & g o § 1 5@ fadaw w1
W F T O ¥ @y S iR
fr zw fdas & a9 1 &1 99 g
FT AT qT & I ] | UG AW
T g A ®

TF A9 A9 ¢ R W wEt &
FO g9 ¥ F I AW § fF e
Tfs F1 Sl 9=ST ST § 9g WK
WA gy § W s oW At
I 7 gf Y & 1 wErew e ¥
7 faw faet weTS e T
#, A TE AT W TR B A
N we w1 | F wwn w<ar §
wafr Ty N T TR F frwEer
Farn fr faw § T st 1 9=t
v gfas ofomm & 7 9@ ai fF
o 99 FX W § W oW ¥
e I35 qF |

ot TgAT fag (ITOORY) oW
ferofy =y ¥ 7 .

o Mfaey are : F fewefow 4
wrEaT | Afew 3g § w9 §

fir form ag ¥ i o Wy @ fF 7
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JEAARAT G FH FI, 9§ qA@ q
g g7 WY FH HT | AT oY fewdax
T T 1 ¥fFT gg ara e @ fF F SR
g f§ whes 9§ W OWR
FT A FT 9997 7 71 oA fF o,
fom a@ & @ o TwT & 33
AR IE IV TF TN FE U AGH
F T, 39 TH Ft gfcfeafa s g

o AT # 39 fades 9w
TEE gE WK 99 959 A § TF T
R I3 O g 5T & =y 3 gy
1 & T wga g el & ey
F1 fowa a1 ar form 21 i & ggew
I€ a0 §, 99 & § gAR A "ET
{1 = faug ¥ aga & W AV & A A
E 10 am § # g 4G @ qwar
o W 9w & &9 9w § fr e ar
EY I ¥ G T +fgw | AfET
A W T AT G W qG A9
faae 1 v § | T AW wh AT
w1 FE-fafsm wemEe # fR
FT 9 @ AAS § | TF A0 qeFA
{ fafsa =t arely ferdt #1 a3 =&
A & | W TST W & 99 59 9T
faarz & @7 a1 a= = qEFET i W
AN AR F Y W g S9 # fawy
oW W Y T § FgAr e §
i afz gw done R faeelt ol So &
Fg @ ® g § a1 aEr fraar
WAy @ 39H wea fafiw w=l #
& = &1 a @®T qET e
s e, AWE, &, e,
vt agt aw fF {9, e 1
Fae N aFa Yy et Ear e 1
T A afeaor #r wram F e weraTem, |
FAE MR A § = wfomw ¥ I
T ¥ T § | AT W F} W
W are € o & W aate Ae ¥ we
& wex § AW ar faee W §
} 99 ¥ ¥ frraT & FTOT AT 99 F-
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[8T0 Mifarz qm]
wepa w=il ¥ fafra @ & Fron g
TRt & aTgeq Al St e @, 7 A
HET ST GHAT )

Afe Sty 73 Y fdew fear f
“WTNT WX &1 T ¥ el 7 e a6 )
S AR FAR AT § A AT By
a1 g/ AT F AT A &, WA F ;T
T § SR FWT AG FEO AMEY
Mm@ g AR g e
A7yt fauw % wER TOd & | A Ay
AT WS F HE FAE THo o &
o WR A aE TEE T &
JE I Froar W G faem
A IHE T W O wE A aE oA
T | TEAT e ar dnfaE et
T ATHT F GIA WINT qTAE FT TS
FEAT, F@vHT 9 § 1 giar i fah
TS 7 A g R AR AN AT
Tafe St &7 frag fFar § s &=
fawar % wTET T § | SO FY AT,
FEMT FY ATHT, " FT WY, HGE HF
AT, F 99 9% @ g § 7K @AY
=1fgd ot | Ffew Ffaar A wmar T
TG AT qqA T &Y &L ahat |
TEfaT 919 g F |faam s 99 qawy
wee &7 faar 5 AT g aeRTaE
e § Wl | g ST ¥ ag AT
foe g€ & 1 & fAw amer oy defas
FeRTEAAT a9 W § A Ty I AN
@ & | W T=REA & Ay
T FHIAT A g Haga AT &
AT FY AT F1 AT JfE A A Qv
Ffverer, SHOET M EFT AR AT T
N &, It &, FATeT, FeEfaar,
TR FE AGT AN | KW A ag
FERTA! G T, THAT F FE A,
= # 78 T | Wi ag w2 e
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T A0F TRTAAT 31, wSA Frearaehy,
AT TG AT FT IR qT T
1S 3% 99 T § | @A ¥ WY

| R R 8wl R At

TR AR TS (T & A | 0 w6t
& 91 g9 F) TE FearEt G 92 |
qgfawqﬁ-{goo, Yoo, 000, Ro00,
TR FT G § | I €T TRY F7 faww
g | & IS A G weerEe ®Y
T AREAT AW FT G H7 397
HFR FT F aY S gAR wfaae # 7€
gt T § fF g Sy e
qeFa ¥ T 9N, 9g 99 & qUieEr
foeg &, 78 TR d@fawm & faeg
ST e 1 T e & o ¥ weAr
AT § 5w fawg & s ses
F FOT gH WO A qreRTEe,
aifcaTfed gRraelt Teraar @& a §
A =fegd

ET TF A TG 9T F AR-
faame &7 wrw &, & q@7 9 A I9
SFIR #1 frare a8} ST =vean, afeT
F UF aTq TE T F # FH7 AR
w1, 57 & afs ¥ 93 waw
& W Y qgf 9 gAT 9% @gd &
AU WA AT | § FTHT AR &
g uF oy afes Aan, anfgEs
AR oF 0¥ afe ¥ o o7 aehew ¥
R qog Fe St ¥ awe @, W
THTT & WA FT AT AGT HLAT 47 |
IEW d=9 o & A7 7 S 7T 790 Y
fear, avhem & foaF #ar #7472 faom,
FEAAF aTATS, o Fo I AR AGH
T fF ffe wedi &1 osaw fe,
ot fF 5 Y afsst & wgew 4 ar |
# 3 97q ¥ w7 F & A fam @)
IS AR, AfFT H I wawq FgT
awar § fF ot o qefy de7 f &
gag IR d g F T &
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Tt T qFaT §, 9 T aERTASAT B
& AT I ¥ FW § §g eamiaga
FY AT AT I F FW H W oA A

It F G A ¥ AT AW E

Feq ot 7 far W & fd, a@em
Ffskmwsfa N
ag 39 ¥ & sfogw & wvried # famr

TR | & ST FAT § FF I FrT aee

HOX AT 9T gATMNT FF @ I
oW @3 g fF SN R T &
TRT FT AT fHFT TH AT W= F1
I T AT 3 A9 wwer #§ faw o
ﬁmﬁ%m%m,wm%
wfe ¥ o "aT &, § 9 A T
F@T § AR W 7 q® I & www
N GT FT @ g | § wraw FAT §
& 0 9 & 9w § A A
IA FT A N N

Sar ® 7w ¥ fAEw fear ==
e & 7w W g # @ & A At
deard af off : ow wow fom ¥ gt
gaTar fearg o} @ wv e fog
gH amir #Y T@aear & | amy #)

£
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QI aHT ¥ fod & woeifas
TAAAT § T A AT | 39 G
1 @ f9aF ¥ 59 TR W @
s fF fo ¥ 99 & Y F O a%
fFar § a8 o a5 s ok @ w+v
TG qT AT FT TR B RO |
# < fadas 1 gaw § @l w0

14-44 hrs,

AIR CORPORATIONS (AMEND-
MENT) BILL— contd.

Mr. Speaker: The consideration
metion in respect of the Air Corpora-
tions (Amendment) Bill which was
held over has to be voted by the
House.

The question is:

“That the Bill further to amend
the Air Corporations Act, 1953, as
passed by the Rajya Sabha be
takep into consideration.”

The Lok Sabha divided:

Shri N. B. Maiti (Ghatal): I have
voted for abstention by mistake. It
should be “Aye”.

Mr. Speaker: Plus one for “Ayes”.

Division No. 4]

Agarwal, Shri Manaxbhai
-Ambaiam, Shri Subbiah
Aney, Dr. M.S.
Arumugham, Shri S.R.
Batunath Singh, Shri
Barman, Shrt
Basumatari, Shri

Bhakt Darshan, Shri
Bhatkar, Shri

‘Bhoji Bhai, Shri

Bidari, Shri

Bisi. Shri J.B.S.

‘Biswas, Shri Bholanath
Brahm Praxash, Ch,
Prajeshwar Prasad, Shri
‘Chettiar, Shri Ramanathan
Chuni Lal, Shri

Damani , Shri

Das, Dr. M.M.

Das, Shri N.T,
Dasappa, Shri
Deshmukh, Shri K.G.
Dindod, Shri

AYES

Dwivedi, Shri M. L.
Ganar athy, Shri

Gautam, Shri C.D.
Govind Das, Dr.
Gup.a, Shri Ram Krishan
Hajarnavis, Shri
Hensda, Shri Subodh
Hacarika, Shri J.N.
He !a, Shri

Hem Raj, Shri
Hukam Singh, Sardar
Jena, Shri K.C.
yyotishi, Pandit J.P.
Kayal, Shri P. N.
Kiledar, Shri R:S.
Koratkar, Shri
Kotoki, Sbri Liladhar
Krishna, Shri M.R,
Lachhi Rax, Shry
Mahadeo Prasad, Shri
Maiti, Shri N.B.
Mandal, Shri J.

[14.48 hrs.

Mandal, Dr. Pashur-ati
Maniyangadan, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehta, Shri T.R.

Mehta, Shrimati Krishna
Minimata, Shrimati
Mishra, Shri Bibhuti
Misra, Shri B.D.
Mohideen, Shri Gulam
Mohiuddin, Shri
Marthy, Shri M.S.
Muthukrishnan, Shry
Nair, Shri Kuttikirshoan
Naldureker, Shri
Nallakoya, Shri,
Nanjapoa, Shri

Nehra, Shrimati Uma
Oza, Shri

Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Tla
Panna Lal, Shri
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Parmar, Shri Deen Bandhu
Patel, Shri N. N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Pillai, Shri Thanu
Radha Raman, Shri
Raghubir Sahai, Shri
Raghunath Singh, Shri
Rai, Shrimati Sahodrabai
Ram Garib, Shri

Ram Shanrkar Lal , Shri
Ram Subhag Singh, Dr.
Ramaswamy, Shri K.S.

Banerjee, Shri S.M.
Braj Raj Singh, Shri
Dharmalingam, Shri
Elias, Shri Muhammed
Ghosal, Shri Aurobindo
Godsora, Shri S.C.
Gupta, Shri Indrajit
Gurta, Shri Sadhan
Kar, Shri Prabhat
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Rampure, Shri M.

Rane, Shri

Pa., Shri Thirumala
Sahu Shri Rameshwar
Saigal, Sardar A. S,
Samanta , Shri S. C.
Sanji Pupji, Shri

Sarma, Shri A.T.

Satish Chandra, Shri

Sen, Shri P. G.

Shsh, Shrimati Jayaben
Shastri, Swami Ramanand
Shukla, Shri Vidya Charan

NOES

Mahagoankar, Shri

Maijhi, ShriR. C.

Matera, Shri

Mukerjee, Shri H.N.

Nair, Shri Vasudevan
Panigrahi, Shri Chintamani
Parmar, Shri K.U.
Parulekar, Shri

Parvathi hrishnan, Shrimati

Corporations (Amend-

ment) Bill
Siddananjappa, Shri
Sinha, Shri B. P.
Sinhasan Singh, Shri
Subbarayan, Dr. P
Subramanayam, Shri T.
Sunder Lal, Shri
‘Thimmaiah, Shri
Tiwari, Shri R.S.
‘Tyagi, Shri
Uike, Shri
Varma, Shri M. L.
Vyas, Shri Radbelal
Wadiwa, Shri
Wasnik, Shri Balkrishns
L

Patil, Shri Balasaheb
Patil, Shri Nana

Ramam, Shri
Samantsinhar, Dr.
Shastri, Shri I'rakash Vir-
goren, Shri Debi
‘Tangamani, Shri

Verma, Shri Ramii
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Madhok, Shri Bal Raj

Mr. Speaker: Ayes: 108; Noes: 28.

The motion was adopted.

Mr. Speaker: Now we take up the
clauses. There are no amendments
except to Clause 1 of the Bill.

Shri Prabhat Kar: Clause 2 may be
put separately.

Mr. Speaker: He wants to speak
again?

Clause 2.- (Amendment of Section 18.]

Shri Prabhat Kar: I requested you
to take up clause 2 separately because
we want to oppose clause 2. It is giv-
ing power to Government to grant
licences to the private sector which
was operating not only in a parti-
cular locality but with this power the
Government will be able to allow the
private sector to run the air transport
where the IAC is not operating to-
day .

It was the intention of the Indus-
trial Policy Resolution that the deve-
lopment of air transport should be the
Central Government momopoly. At
that particular time, it was true that

‘Warior, Shri

certain private sector people were
operating and they were allowed to
continue. But, with this particular
amendment, hence forward, the pri-
vate sector can start a new line in any
part of India, Government is taking
this power which goes against the In-
dustrial Policy Resolution.

We were told that already certain
licences were given. We were never
told to whom and for what line the
licence had been granted. Take for
instance the route from Delhi to
Kanpur, There is no IAC plane ply-
ing there. So any licence can be
given to the private sector to start
and run a line from Delhi to Kanpur.
This power which has been taken
by Government goes against the In-
dustrial Policy Resolution; and, there-
fore, I oppose it.

ft wow fag ;. weaw wEET,

W W 0T 9 gu & =
gATd FTHX FT [T ArEAT § | Y

-
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¥ F7 9 A1a F fog aFH F W=
& ST wifg fr fom fam smeEe
AR F WO A WY AT T
AT &Y, I A% A TF FAGd 39
[T Y AT 9T QT A AT G&T FT
gfaa frar oo fF & & AQ wEde
FrEd N g a2 ®E | a2
e g Srga g i deegae afet
foieqm & a8 sawa & @ &
FYE T ® YA ATIET FT Y AT,
wmﬁmghwm

#% fades fem a1 f& R Tar w
T qrE FAT & A Iefeege arfe
ol # gy wHE F A
=fgw 1 Afe g 9% fau agwa
T 2 & S f @, R S
AN FA Y I @@ ¥
fore 3 ggwa &) ST anfee f awwe
7 ag AEd Y e ¥ IR
AW §eT N AW X W g 9@
il g WA ¥ AEIRE A
fear ar f& @ > ¥ IAFT WA
fad gg wfafraasn @1 fafe
FET & | WX Faw qg WA & v
IAR W A W AG AT
aifgg a1 1 IR fah o FAT
=rfew 1 f Y wTEde sTavex At
=7 ¥ A9 fagges gTORed ¥ AW ¥
Fard T ® § I AgAeS w faw
g, SR A F O wEr &
I | AfeT TT TS F ATaEd AT
v v o gemem & S a e W o
Ao M EART AN T &
& g ¥ a8 Fw 5 @ aS
M - g sreara 2 i for e waRed
= gfaw & Sof I AW g
waw A giaa feg add foedr 5
W wew T e A 9w 9 A
wT % |
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Shri Sadhan Gupta: Mr. Speaker,
Sir, 1 oppose this clause because it is
a strange kind of what the hon.
Deputy Minister was pleased to call
dynamism, There is no doubt that
we have convincingly proved that this
Bil] is a definite departure from the
Industrial Policy Resulation. The In-
dustrial Policy Resolution envisages
that air transport will be developed
as a State monopoly. Monopoly
means a monopoly; and monopoly
does not admit of any other person
coming into the field. The hon.
Deputy Minister has said that we are
dynamic, that we are not doctrinnaire.
Therefore, when we have not the tools
to open up different lines, we do not
stick to the very words of the Indus-
tria] Policy Resolution and we allow
the private sector to function. 1t
that is dynamism, I am not for that
kind of dynamism.

You lay down a policy and yet,
after laying down the policy, you find
excuses to depart from it and call it
dynamism. This dynamism is not
something which I can support.

This particular Bill is really dyna-
mism to the power two. The Indus-
trial Policy Resolution clearly envisa-
ges that there would be no other peo-
ple entering air transport. There is
dynamism again in the Minister’s
policy which the hon. Deputy Minister
read out—what the Minister was
pleased to call the basic policy. That
basic policy was that the existing
private operators would be allowed to
continue their oparation because of
the exigencies and the needs of air
transport. That was clearly against
the Act itself. But that was laid
down as the basic policy, in complete
violation of the law. That was dyna-
mism to the power of one.

Now, it has moved away still fur-
ther. You know that dynamism is
nothing but a movement. So, it has
‘moved away even further. The Bill
provides that Government will have
power not only to allow the existing
private operators to continue but actu-
ally allow new operators to come into
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the field or the existing operators to
open new lines. If that is a kind of
dynamism, I think, we should be
beware of it. In the name of this
kind of dynamism, all the things we
have solemnly laid down, the Indus-
trial Policy, the socialist pattern of
society, everything is being given the
go-by. In other words, it is what we
call opportunism, not dynamism.

Therefore, I strongly oppose this
clause.

Shri Harish Chandra Mathur: I
would like to have an opportunity to
say a few words, Sir. Clause 2 is the
main clause of the Bill over which
there has been some discussion and I
associated myself with the discussion.
‘While the hon, Deputy Minister 'made
a reply, I must confess, he could not
carry conviction to me at least. The
reason advanced by him was that the
cost of private operators per hour was
something like Rs. 500 and odd as
against the Corporation’s cost of
Rs. 800 and odd. We would like to be
convinced as to why there is this diff-
erence.

If we are going to give it to the
private operators and if they are not
to employ sub-standard 'methods or
sub-standard practices, how is it that
their cost is low to that extent?
If they could run the services effi-
ciently and if their over-heads could
be much smaller than those of the
Corporation, it is a vital question
which faces us; it is a policy matter
which faces us. What is going to be
the attitude of the public sector in
these matters? I ask a question whe-
ther it is inherent in the public sector
that it is 'much more costly and less
efficient than the private sector. 1
cannot. understand this, ‘The expla-
nation is that it means that the private
sector is more efficient and that the
private sector must find a place.
Then, why run all the other unremu-
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nerative lines? Why cannot we hand
over all the other 46 lines to the pri-
vate sector? Why is it that we are
running all these lines and paying
through our nose? That is an impor-
tant matter to which an answer will
have to be given by the hon. Minister
to the satisfaction of the House. They
are running the trunk routes to the
satisfaction of the country and they
are earning huge profits there and
they are putting these profits on these
46 lines while they expect the private
operator tp take up the less remune-
rative lines than even these 46 lines.
The routes that are going to the pri-
vate operators are much less profit-
able than even these 46 lines. If they
are prepared to take over and run
such lines, then something has got to
be explained to this House. My friend
ssys that they pay much less salary.
If the lesser wage which they pay is
acceptable to the country then there
is no justification for the Corporation
to pay higher rates. Shall we permit
lower wages to be paid because the
services are run by private operators?
It is said that their overseads are
much less. If you call yourself a
commercial - concern why are  your
overheads so much?

There is another matter also. My
friend says that at present the Cor-
poration is not paying interest on the
amount advanced. Therefore, the
profit that is shown in the baiance
sheet is almost an illusion. Therefore,
they say: we are giving the Corpora-
tion three years’ time and we have
given them notice that they should
come up in their performance. Do I
take it that this is the way that they
have found out to come up? By giv-
ing all thes2 routes to the private
sector so that they may be able to
say: look here, we are making gwod
profits and paying interest on the
amount advanced to us. Should we
not do it by greater efficiency than by
these artificial methods of handing
over unremunerative routes to the
private sector? This is a big challenge
and we have got to be satisfied that
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the public sector is run efficiently.
We find that the public sector has
justified itself. We discussed yester-
day another public sector enterprise
HMT and we were proud of its work-
ing. There are other equally good
enterprises and we feel proad of
theom. 1 wish that the Corporation,
instead of adopting these circuitous
methods and saying that they are
running efficiently, were to adopt a
straight line and say: we will run all
the unremuferative routes in the
country. Apart from that, what have
they done? The M.P. Government
wanted a regular service to Bhopal
and Gwalior. The Corporation is not
prepared for that but they want the
State Govermment to contribute.
Therefore, they have got to contribute
towards the losses. It is obvicus that
there are two or three other similar
procedures which they have adopted.
By this Bill the scope of the Corpora-
tion is going to shrink further from
year to year and the private sector is
going to come into play in a bigger
and bigger manner. If that 1s the
policy of the Government let us have
it clearly stated here on the floor of
this House. They say that it is not
so. I wish that we have a clear mind
on this point and our Corporation
functions in a manner which gives
satisfaction to the entire country.
Since the Corporation is making huge
profits on the trunk routes it has a
social and moral obligation to take
the other unremunerative routes in-
stead of asking the private sector to
go for them. It is only with a profit
motive that the private sector can
take them up and they will employ
malpractices and sub-standard methods
to make their profit. These are
not first class routes; these are not
even second class routes which the
Corporation runs at ‘a loss These
are third class routes which are worse
than even the second class rcutes.
The private sector will take them
over and run them at profit. By what
magic and by what ‘methods? This
is a challenge to the public sector
which has got to be faced by it.
Therefore, 1 strongly oppose this
clause as it stands.

ment) Bill

Shri Tyagi: Arising from the speech
of the hon. Member, I want to put a
question for clarification: whether the
private parties which are going to be
sanctioned or licensed to run these
lines will in any way be aided by the
State Exchequer by way of grants or
subsidies for meeting losses or by
way of loans etc. or they will be told
to run these lines on their own acccrd?

Shrimati Na Palchaudhuri (Nabad-
wip): The hon, Member has just szid
that we must be satisfied as to how
the private sector was going to run
these lines at a lesser cost. Has he him-
self said, one of the factors is that
they pay rather less to the people
they employ than what the IAC pays.

Shri Harish Chandra Mathur: Then
is it not exploitation of these people
who work these lines? If it is nct
exploitation, why should the Corpora-
tion pay more?

Shrimati I@a Palchoudhuri: The
private enterpreneurs very often take
our boys who are not able to find any
other jobs and they are well trained
and equipped. So they are willing to
work for lesser pay than the IAC
which cannot absorb them. These
are trained personnel who can be
made use of in times of emergency;
they will have so many flying hours
to their credit. We can takes advan-
tagz of their service as we would be
able to take advantage of the mer-
chant navy in times of emergency;
that is also in the private sector.
These private operators who employ
them pay lesser salary and keep them
in tip-top fiying condition (Interrup-
tions.)

Shri Thirumala Rao (Kakinada):-
Sir, I was rather suprised to listen to
my hon. friend Shri Mathur who was
very keen in protecting the public
sector from any inroads from the
private sector. The industrial policy
resolution to which my hon. friend
opposite referred is sacrosanct to the
extent that it will serve the best in-
terests of the public. If you see how



2507 Air

[Shri Thirwmala Rao]

these air-routes are covered, you will
see that large parts of the country
are yet to be fully included. Take,
for instance, Andhra Pradesh or the
extreme southern States. They are
not fully covered by the air services
in tune with the fast developing eco-
nomic activity of the country. There
is no use sticking to slogans that we
‘are entirely for the public sector if
it has not served the purpose for
which it is intended to serve.

I know that the Government have
framed a policy, but that does not
mean that large parts of the country
should permanently suffer simply be-
-cause the public sector enterprise,
-namely, the Air Corporations in this
«case, cannot cater to the needs of the
.people of this vast country which has
not yet fully developed. We want to
have proper air communication from
Hyderabad to Visakhapatnam and
4rom Hyderabad to Madras and other
southern areas. But the Air Cor-
‘porations . want a subsidy from the
iState Government

My hon. friend was asking why the
AAir Corporations are not able to cater
to the needs. The standards of pub-
lic employment and the privileges
conferred on public employees are
.quite different from the private em-
ployment. I would like to ask my
‘hon. friend Shri Harish Chandra
Mathur whether he pays his steno-
grapher the same amount of salary
-which a stenographer under a public
sector enterprise is entitled to? To
that extent, is he not exploiting the
-employees who are helpless

‘Therefore, I want to say that the
-Government have to examine the
question impartially and make cer-
‘tain exceptions in these matters and
.come to the aid of the public without
doing any deep violence to the main
-policy that they have adopted. For
instance, the railways are under public
.gector. The Posts and Telegraphs are
under the public sector, and the air
services are under the public sector,
‘because all these are strategic as well
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as utility services for the whole
country. Therefore, it is right that
these things should be under public
control. But, if you go on telling us
that until the Indian Airlines Cor-
poration is self-paying and is able to
pay dividends, the remote parts of
the country should suffer it is not
fair.

With regard to the argument that
huge profits are made by the trunk
routes, I want to ask whether they
have taken into account the interest
that is due to the capital amounts
that are sunk in them? They have
not. Even these profits are fictitious
profits. No interest is paid on the
capital and the profits shown are not
real. The time has come when the
Government of India has to think
seriously about catering to the needs
of the public, while having the main
policy for the country in view. They
have to make certain exceptions
where they have to allow private
operators, provided all other con-
ditions are fulfilled, to run their ser-
vices efficiently in all parts of the
country.

Now, for instance, every section of
this House was one in asking for air
concession for Members of Parlia-
ment. It was very essenaial especial-
ly for Members- coming from the
extreme south, from Kerala or from
Bangalore. They have to spend three
or four days in the rollicking trains
and they are completely exhausted
when they reach Delhi. When they
are away for ten days from Delhi,
nearly six days are lost in the rail-
way journeys. But the Government
are not prepared to allow them this
concession because there is already
too much of envy towards the poor
emoluments of the Members of Par-
liament! But, considering all these
difficulties, if a man wants to attend
to an urgent business, he is not able
to reach the farthest part of this
country by air in time. This is a
smal]l concession which was asked for.
I hope the Air Corporations and the
concerned Ministry will attend to
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these needs that are put forward on
the floor of this House.

I wholeheatedly support this clause.

=5t wlo @ Al (ITA) :
T WEEA, I AT g A
ST T & €,  WIgEE J9I FY A
J[WFfauFaEaRd qom &
g W @faw § aweErR F
fagra 1 wowmaT ok A fAfea
m g5 g fafed oo o
£ F H % g § 1 e wgae
FI H AR ]| F fAau a8 w@EE
AT T & ug 3% R oaw
A F&, TIFH gA IO § § 1 9
tafeaa ata & fF wgde I ¥ qeeER
Fq Qo § R g wo 9w
@R TR EIRIE | o F FRAT
% o718 G T4 §9 g § | T AEAA
7 § 5 g T @ 1 WTEEe Y9}
FT A qAH AR qfsdaw JRT &
%7 F & fau g A FH 1 &
21 = wify & AR F fafaex
AR FT AT ATHGA FIAT 15T § |
& g T A &7 9w F3ar §
ag Tae {5 5@ TR ag ofems JwT
FT gET F9T & & a1 qTEAC JFRT A |
58 q36 I @A Ry ¥ fAg
& & o1 g, gwits & @ awEa
FEAT |

Shri S. M. Banerjee: I want to
speak only for two minutes.

Mr. Speaker: We have exceeded
the time by 40 minutes already.

Shri S. M. Banerjee: It is a contro-
verscial Bill.

Mr. Speaker: Enough has been said.
The protest has been lodged. The
protest is that the private sector ought
not to come in.

Shri S. M. Banerjee: It is not only
that.

2061 (Ai) LSD—8.
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Dr. P. Subbarayan: We have had a
very long discussion on the private
and the public sector.

Mr. Speaker: There is one aspect.
Before the Government comes to the
conclusion that licences must be given
to a private company, I think option
is not given to the AirlinesCorpora-
tion to take up the route and run its
service. At any rate, should nct an
option be given? There seems to be
a demand here that until you make
arrangements to run a service with-
in a particular period, until you are
able to do so, the service may be
given to a private company.

Shri Mohiaddin: In sub-clause (e)
it has been provided as follows:

..any scheduled air trans-
port service as aforesaid which is
not provided by either of the
Corporations or their associates.”

That is stated there. Even a new
line will be asked to say whether it
can run the service.

Mr. Speaker: It says: “not provid-
ed”. If it is not provided, after ask-
ing, what happens,

Shri Mohiuddin: The Air Corpora-
tion will have the first preference.

Dr. Samantsinhar: How will the
private lines be given this work?
Will it be by a tender or will it
depend on the decision- of the Gov-
ernment who may give it to anybody
they like?

Mr. Speaker: All those aspects will
be taken into consideration. If they
want to give it to the private sector,
there will be a public notice and there
will be advertisements, and all that,
I am sure, will be done.

Dr. Samantsinhar: We must have a
reply from the Government on that
question, instead .of from the Chair,
Sir,

Dr. P. Subbarayan: Only those peo-
ple who are recognised as private-
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operators can come into this. We do
not ask for new people. The inten-
tion of the Government is that even-
tually all these air services will be
in the hands of the Government.
What the Government are trying  to
do today is to get proper aircraft
which will run at a profit and not
incure these losses. Therefore, sooner
or later, I can, assure the House that
all these air services will be the
mornopoly of the Government as is
mentioned in the industrial policy
resolution. But, of course, it takes
sometime to eater for the convenience
of the people concerned; in areas
where there are no air services, this
procedure is adopted.

The amendment which the hon.
Members are objecting .to also gives
power to the Government to see that
certain rules are adopted. If cer-
tain routes are 1o be operated as
scheduled services by the private
operators, they will have to obey the
rules, etc., which will be framed
under section 18 of the Act which
is being amended now.

Shri Chintamoni Panigrahi; How
many years have you  taken since the
industrial policy resolution was pass-
ed, and by what time would you com-
plete this?

Dr. P, Subbarayan: The hon. Mem-
ber believes in the Tamil proverb
that as soon as a woman conceives
she must have the child!

Shri Chintamoni Panigrahi: I did
not know that in some parts of India
the time lag between the conception
and the delivery of a child is six
years. How much time will you take
to accomplish this?

Mr. Speaker: Order, order. En-
ough has been said. The hon.
Minister has assured the House that
nothing will be done to the prejudice
of the industrial policy resolution
under which the air services will be
certainly a monopoly of the State.
In the meanwhile, until the time
when they are able to put up an air
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service in a scheduled route to pro-
vide convenience for the public, some-
body will be allowed to. do it.
Tenders and other things will be
given. The private operators them-
selves will be invited, and the best
operator will be given the chance.
When the Government or the Cor-
poration is able to take it up, certain-
ly the other one will be terminated.
Possibly there will be a clause to the
effect that there will be a reasonable
notice of three or six months, when
the Government wants to take it up,
before the other service can be ter-
minated. There will be all these
conditions. What more assurance is
aecessary from the hon. Minister?
The alternative is.to allow that route
to go without having a service.

Dr. Samantsinhar: There should be
no backdoor policy adopted.

Mr. Speaker: The hon. Minister is
as much a patriot, if not a greater
patriot, than anybody else here. I
shall now put the question.

The question is:

“That clause 2 stand part of

the Bill.” ,

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3 to 8 were added to the

Bill.
Clause 1.—(Short Title)

Amendment made:

Page 1, line 4, for “1961”, substi-
tute “1962".

—[Shri Mohiuddin]
“That the Enacting Formula, as

“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill
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Amendment made:

Page 1, line 1, for “Twelfth
Year” substitute “Thirteenth
Year”.

—[Shri Mohiuddin]
Mr. Speaker: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

* The Enacting Formula, as amended
was added to the Bill.

The Title was added to the Bill,
Shri Mohiuddin; I beg to move:

“That the Bill, as amended,
be .passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri S. M. Banerjee: Mr. Speaker,
Sir. I have listened with rapt attention
to the arguments advanced by the
Deputy Minister. It seems tn me
that the very substance of the Indus-
trial ,Policy Resolution has been de-
feated by the introduction of this
particular amendment, which has
been opposed by all sections of the
House. It is not that the opposition
parties alone have opposed it; Shri
Mathur was much more voca! than
the opposition Members.

I feel that by passing this Bill a
free hand is being given to the
Kalinga Airlines to set up their own
empire—the Kalinga Empire—in this
country. We were opposed to that.
Unfortunately, we cannot possibly
mention names, but you will remem-
ber that in this House on the Kalinga
Airlines question after questions were
tabled. They are experimenting with
human lives.
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Dr. P. Subbarayan: We have the
least number of air accidents com-
pared to the whole world. Evident-
ly he is not aware of this.

Shri S. M. Banerjee: I am not men-
tioning about Government owned
LA.C. I was referring to Kalinga
Airlines. It is on parliamentary re-
cord; Sir, you were pleased to allow
discussions many times about the
various accidents.

. Mr. Speaker; This is not a Bill in
favour of the Kalinga Airlines. No-
body knows which airlines will be
given the permission.

Dr. P. Subbarayan: Kalinga Air-
lines is the brains of the hon, Mem-
ber.

Shri S. M. Banerjee: It is in the
mind of the Government and that is
why Kalinga Airlines have been able
to set up a small empire.

Mr. Speaker: The hon. Member has
been returned to the House. @ When
Kalinga Airlines comes up, let him
move a resolution and oppose it.

Shri S. M. Banerjee: This is a Bill
about private operators.

Mr. Speaker: All that he wants to
say is, it is no good giving the routes
to private airlines. He agrees with
the Minister that the accidents have
been the least so far as the corpora-
tions are concerned. He has in view
the manner in which Kalinga Air-
lines have been operating.

Dr. P. Subbarayan: That is why I
said, we will as soon as possible bring"
everything under the TLA.C.

Shri S. M. Banerjee: Let this Bill
be passed. I would request the hon.
Minister to seriously consider the
nationalisation of Kalinga Airlines;
that is my last request.

Dr. P. Subbarayan: It is in the
hands of Government, not of Shri
Banerjee,
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Dr. Samantsinhar: Sir, this depar-
ture of this House from the Indus-
trial Policy Resolution and the policy
of nationalisation gives me great
pain. After two Plans and having
said so much about nationalisation, if
at this stage we again go back to
patronise the private sector, I think
what we have been told all the davs
is baseless. Shall I think that this
is particularly due to the emergence
of the Swatantra Party in the last
general elections?

During the second readineg of the
Bill, the hon. Minister was pleased to
say that because the lines taken by
the corporation are not remunerative,
private companies are allowed to run
their services. Once the Prime Minis-
ter referredq in Patna during the
Congress Session to the Swalantra
Party as the helicopted party. I do
not know why this policy is again
adopted by Government. We know
the difficulties experienced by the
public when they travel in private
railways, private conveyances, etc.
After all, the Bill is going to be pass-
ed and I request the Government to
bear in mind the comforts of the
general publicc. The  passergers
should not be exploited and full
amenities should be given to them.

I apprehend what will happen if
we allow this competition between
the public sector and the private sec-
tor side by side. Once, I remember,
Shri T. T. Krishnamachari saying,
when he was leaving the Finance
Ministry, that the private sector would
one day swallow the public sector. I
hope that must not happen.

Shri Tyagi: We have passed the
Bill already. I must sound a note

An Hon. Member: The Bill is not
passed yet.

Shri Tyagi: The third reading
comes after every clause is passed.
We have passed the whole Bill be-
cause there is no clause under consi-
deration. I hope my colleagues will
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realise that this is not a happy Bill.
It is unfortunate that the corporation
could not run these lines, because of
fear of loss to the exchequer. It is
well-intentioned no doubt, but it is
definite that it goes against the policy
which has been defined already, a
policy of which we have made so
much of capital. Socialist pattern and
all those slogans go hollow,

Even though it is late, I would like
to have some information, viz.,, what
proportion of the income of the cor-
poration comes from passengers who
travel at Government expense. That
too is a loss in a way, because it is
only a transfer of accounts from the
State exchequer to the corporation.
My fear is that quite a lot of the in-
come comes from Government ex-
chequer again and that goes into the
coffers of the corporation as income.
If you take that into account, perhaps
the losses might be greater still.

Therefore, this is an occasion when
you must also see to it that our cor-
poration becomes an economic unit.
Otherwise, the corporation will become
bankrupt one day and the Govern-
ment will have to give away all the
lines to the private sector, who can
run it more economically. It is not
a good compliment for the corporation
that it is not running its services eco-
nomically. This must be looked into.

Another question on which I would
like the Minister to throw some light
is, has he some private parties in mind
already? If he has, my request is to
keep Kalinga in the back and prefer
some other lines. First. do not start
with Kalinga. Otherwise, people wilt
read meanings. It is my advice to
the Minister not to prefer Kalinga
Airlines first. Let other lines come in
and let us see what happens. It must
also be clarified as to whether it is
the intention of the Government to
give any financial assistance to these
private airlines which will come into
the field if they want any type of aid,
subsidy or loan. If it is not so, let
it be made clear in this House.
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Shri Prabhat Kar: Now this Bill
is going to be passed, although we
requested that such controversial Bills
should not be so hurriedly passed
through the lame duck session when
many of the Members are feeling
embarrassed to speak and also to
vote. The arguments which have
been put forward in support of this
Bill show how dangerous the trend is.
The hon. Member, Shri Thirumala Rao
put forward a suggestion that because
there is necessity for people to travel
and because the IAC is not in a posi-
tion to start a new line, therefore, this
should be given to the private sector.

Shri Thirumala Rao: Please permit
wme to clarify the position. I whole-
heartedly support the policy of the
Government that airlines should be in
the public sector. I want to make it
quite clear. But, at the same time,
the convenience of the public should
also be looked into. Large parts of
the country are not served by the Air-
lines and so, while they should see
that the public sector will cater to
their needs, in the mean while, if
there are certain modifications or
compromises here and there neces-
sary, it shauld be left to the Govern-
ment to fake them without making
any violation or departure from the
main policy resolution. I have not
spoken for the private sector as
opposed to the public sector.

Shri Tyagi: It is on that ground
that we have agreed to pass it.

Shri Prabhat Kar: You will re-
member, Sir, that during the discus-
sion on the railway budget members
from every part of India were re-
questing the Government that some
new railway lines will have to be
opened in their areas. You were also
pleased to allow every State to be re-
presented in the discussion so that
they can ventilate their grievances.
It is a well-known fact that at least
thousand times more passengers tra-
vel by the railways than by the air.
The hon. Member was talking of the
convenience of 500 Members. What
about the convenience of 50 lakhs of
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people who travel by rail. In order to
improve their position, or eliminate or
minimise their difficulties, let us have
railway lines run by private compa-
nies. According to the logic of Shri
Thirumala Rao this should be done. I
do not know how many people travel
by air in this country or how many
people can afford to travel by air. He
is talking of the convenience of the
travelling public and says that we
must hand over the public sector to
the private sector, which actually
amounts to giving the go-by to the
Resolution passed by this House,
according to the convenience of cer-
tain individuals or private entrepre-
neurs. This is a strange argument put
forward by such a respectable Mem-
ber of this House, and this at least
gives us a view of the things to come.

This Bill will, of course, be passed
because they have got the majority,
and even those who have opposed it
from the ruling party will vote for it.
That is well known. But I want to
give this warning that if this is going
to be the trend, it is better they come
before this House and scrap the In-
dustrial Policy Resolution so that
people will know which way the
Government is moving, instead of
bringing it through the back door.

Shri Tyagi:

Shri Prabhat Kar: In that way, the
whole life is temporary. This Parlia-
ment is going to be over tomorrow
and a new set of people will come next
time. So, everything is temporary;
the whole world is temporary. I only
wish that my warning should be
taken note of before passing this mea-
sure.

Mr, Speaker: The hon.

It is only temporary.

Shri Harish Chandra Mathur: May
I say a word?

Mr. Speaker: I am sorry, he has
already spoken in this Bill,

Shri Harish Chandra Mathur: I am
not giving any arguments. After I
have spoken, something was said.
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Mr. Speaker: No no. I am not
going to allow him another opportu-
nity. Enough has been said.

Shri Harish Chandra Mathur: I am
not expressing my views on anything
new.

Mr. Speaker: I am not going to
allow him any opportunity now,

Dr. P. Subbarayan: I only wanted
to refer to one or two points. Shri
Tyagi asked whether we will give any
subsidy. In fact, the airlines was
nationalised by my respected and
lamented friend, Shri Rafi Ahmad
Kidwai because he did not want to go
on paying subsidy to the private ope-
rators. Therefore, there is no ques-
tion of any subsidy to any private ope-
rators who choose to operate lines
which are not operated by the Indian
Airlines Corporation.

Shri Tyagi: Nor loans, I suppose.

Dr. P, Subbarayan: No loans either.

Coming to what Shri Prabhat Kar
said, there is no question of going be-
hind the Industrial Policy Resolution.
Some Member on the other side talk-
ed of the Swatantra party. The Swa-
tantra Party met with its own fate.
The Government’s Industrial Policy
is quite clear and, I am sure, as time
goes on, people will realise that the
Government really follow the pelicy
they have laid down, of socialism be-
ing adopted by the Government, be-
cause even in an under developed
country like ours, there is no alterna-
tive to socialism. That is why Gov-
ernment have adopted that, and I am
sure the Government will show that
they are not merely playing with
words but they are really interested
and earnest about the introduction of
socialism.

I know my friends opposite are very
keen on this question of socialism, but
their idea of socialism is different
from ours. They believe in State
capitalism, if T may say so, which is

Bill

followed in Communist countries.
That is not our intention at all. Our
intention is to have freedom for the
people as well, which is absent in
countries which practice the kind of
socialism which my hon. friends so
much talk about every day in their
lives.

Shrij Tyagi: He has not replied to
my question. I put a question as to
how much proportion of the income of
the Corporation comes from passengers
who travel at Government expense.
The other biggest category of travel-
lers are directors of companies who
get rebate of income-tax for travel-
ling expenses. So, that income also
comes from another Government de-
partment, namely, income-tax depart-
ment which is losing that money in-
directly.

Dr, P. Subbarayan: I have no in-
formation on that point. I doubt whe-
ther even the Corporation maintains
any account of the Government ser-
vants and private persons separately,
because the profits of the Corpora-
tion come from both sources.

Shri Tyagi: But the Government
must have some information . . .

Mr. Speaker: It is irrelevant. I am
not going to allow it, as it does not
arise out of this. Let there be no fur-
ther discussion on this. " The question
is:

‘“That the Bill, ag amended, be
passed”.

The motion was adopted.

15.38 hrs,

HINDI SAHITYA SAMMELAN BILL
—contd.

Mr. Speaker: The House will now
take up further consideration of the
Hindi Sahitya Sammelan Bill for
which twe hours have been allotted.





